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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THH COUNCIL OF THE GOVBRNOR GENERAL OF INDIA, ASSBM-
BLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS UNDER THEB
PROVISIONS OF THE INDIAN COUNOILS AOTS, 1861 TO 1009 (24 & 26
VIOT., o. 67, 65 & 88 VIOT., c. 14, AND # BDW. VII, o. 14),

The Council met at Government House, Calcutta, on Thursday, the 9th
March, 1911.

PRESBNT:
The Hon'’ble Mr. J. L. JENkiNs, C.B.1.,, Vice-President, presiding,
and 56 Members, of whom 49 wer.e; Additional Members.

OATH OF OFFICE.

The Hon'ble Mr. H. Sharp, Additional Member, made the prescribed oath
of allegiance to the Crown :—

QUESTIONS AND ANSWERS.
The Hon'ble Maulvi Syed Shams-ul-Huda asked :—

¢ Are the Government aware—

"(a) that a large number of persons accused of criminal offences are
often unable to engage Counsel to defend themselves by reason
of their poverty ; ’ ¢

(b) that in sessions cases, specially in cascs of murder, the presiding
Judge sometimes requests junior members of the Bar to under-
take the defence of accused persons gratis ;

(c) that the absence “of professional aid sometimes leads to miscarriage of
justice P

~ “Do tho Government intend to direct all Local Administrations to pro-
vide under such conditionsand limitations as may be deemed necessary for the
defence by professional lawyers of all persons prosccuted by the Crown who are
unable to defend themselves by engaging Counscl ?
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The Hon'ble Mr. Earle replied : —

“The answer to (¢) and (b) in this quostion is in tho affirmative. No
facts have been brought to the notice of Governmont to support the suggestion
contained in (o).

“In tho Madras and Bomhay Presidencies and in Coorg, Counsel aro
allowed unconditionally, at Government expense, to prisoners accused of
murder who are uunable"to Pav for legal assistance. In Bengal, Eastern
Bengal and Assam, Barma anc tho Oentral Provinces, Counsel are allowed at
Government oxponse to porsons accused of murder, if they aro unablo to pay
for legal assistance, and in the Punjab, to persons accused of an offence
punishable with death if they are unable to pay for legal assistance, on certain
conditions, vtz }— :

*“In Bengal, if jthe District Magistrate considers that the defence, as
disclosed, is such that in the interests of justice it is expedient that the
prisoner should have legal aid to make his defence to the ohargo of murder
clear; in Eastern Bosngal and Assam, if the accused revcals his dofence
bofore the sessions trial and the District Magistrato is satisfied that he has a
reasonably . good line of .defence; in Burma and the Central Provinces, when
the Distrnict Magistrate considers that the prisoner’s defence is of such a nature
that it is expedient that he should have the assistance of Counsel; in the
Punjab, when the Crown is represented by Couusel, when the Court thinks from
the evidence produced.before it that it is desirable in the interests of justice
that the prisoner should be defended by Counsel, and when no legal practitioner
present in the Court is willing to undertake his defence without payment.

“ In the, United Proyinces and .in the North-West Frontier Province,
prisoners are not provided'with Counsel at Government oxpense in criminal
cases of anyielass. * i faf g C

) Y T ! PR I‘i . o ' . \
“ The 'Government of x’idia. will-call the attention of the Government of
i

tho Unitéd: ProvinoasandFof th :

Provin'cé;_tdthefirmi;ga;me x5 which‘have been  made in:‘ofher’ provinces for
furnishing. prisoners; in certain cases, with legal assistance at Government
expense; but .they do not consider it necessary, in view of the arrangements

of . tho' ‘Chief Commissioner, North-West Frontier’

PR
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already made in most provinces; to itsue general orders in''the sense suggested

in the question."

The Hon'blo the Raja of Dighapatia asked:—

“Vill the Government be pleased to state whether any of the Provincial
Governments in India  or the Imnperial Government make auy pecuniary
contributions to, or subsoribe to more than twenty copies of, any newspapers,
either English or Vernacular, published in India

«“If go, will the .Governiment be pleased to mention the names of such
newspapers, the. province snd the language in which they are published, and
the number of copies taken by the Government of, or the money paid to, each, -
and will the' Government:be-pleased to state their grounds for subsidizing -

newspapers, either diréotly with monoy contributions or indirectly by sub-
soribing to & large number of copies of any newspapers ? *

The Hon'ble Mr. Earle replied :—

“The Imperial Government do not subsidise any newspapers, hut merely
take such a number of copics of newspapers as they require for departmontal
purposes. Local Governments, no doubt, also do this.

“The Government of Bengal have arranged to subscrite for 25,000 -
copies of.a.weekly. Vernacular newspaper to be published by Rai Narendra .
Nath Sen Bahadur, :Editor of the  [Indian 2lirror, at an anunual cost of .

162,500, for distribition "to panchayats, educational institutions and Govern-
ment offices. . The Governmcnt of Bombay have arranged to subscribe for
10,020 copies of a weekly Marathi newspaper called tho Jagad Pritta at an

3
a
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annual cost of N16,000 for a period of five years. The United Provinces
Government subscribe for 800 copies of a Vernacular nowspaper, for distribu-
tion to tahsils, thanas and schools.  I'he nawme of the newspapor is Tndependent,
the languaze in which it is published is Urdu, and the amount paicf, as sub-
scm{ntlon is R8a copy. 'The Government of Eastern' Bengal and Assam aro
making arrangements to subscribe for 10,000 copies of n weukly Vornacular
newspaper, at a cost of R2 a copy. The uewspaper will presumably be in
Bengali; but its name has not yet beon settled.

“The grounds upon which it bas boen decided to subsidise Vornacular
newspapers are as follows :—

In England all shades of opinion are expressed in newspapers conducted
by private enterprise. In India this is not the case ; and it is to
be regretted that amongst journals in the Vernacular, upon
which the groater part of the population has to depend for their
information, the views of Governwment meet with but slender
support. It has heen therefore considered desirnble to place the
visws of Government within tho reach of those who study tho
local Press of this country, in order that they may he in a posi-

" tion to judge for themselves as to the validity of the oriticismns
directed by tho local journals against the views and aotions of
Government.

“The measures taken are cxperimneatal, and further action will depend

on the results.”

The Hon’blo Mr. Sachehidananda Sinha asked :—

“(a) Is it a fact that the Agent to the Governor General, British Balu-
chistan, subsidizes a newrpaper, called the Baluohistan Gazette, published at
Quetta P '

“(d) If so, what is the total amount that has so far been paid as subsidy
to the Baluchistan Gazette ? _

(o) Is it true that the subsidy commenced in 1899-1900 and is still con-
tinued and that the amount of the subsidy is Rs. 2,000 a year ?

“(d) Do the Government propose to discontinue the subsidy ? If not, will
the Government be pleased to state the reasous for their not discontinuing it? "

The Hon'ble Sir Henry McMahon replied :(—

“ In regard to question (4) no subsidy is paid to tho Baluchistan Gazetle,
But two copies are supplied to the India Office, and about forty-one copics to
Government offices in Ba-luchistan. at Govirnment expense.

“In regard to questions (b) and (o) since the paper was started, copies have
been supplied to principal offices, and, since 1008, to all the offices, down to,
. and inclusive of, those of Extra Assistant Commissioners. Records are not
available of the expenditure incurred in the earlier years. It has varied from
year to year according to the number of copies supplied, and the rates of
subscription. It is now R880.

“With regard to (d) the supply of the Gazette to Govornment officers
serves auseful public purpose. It 1s a convonient mothod of keepirg thom
informed of official noticos and advertisoments, and of provincial news. Goy-
erament do not, therefore, propose to discontinuce subseribing to the paper.”

EXCISE COTTON-DUTIES.

The Hon'ble MR. DapaBg0Y : *“ Sir, I beg to move—

~ “That in view of the continued depression in the Indinn cotton industey, this Council
recommends to the Governor General in Council fhat tho countervalling cxeisc-duty upon

cotton guods manufactured in India be abolished.
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« As the subject is of - very great importance, I ask the Ilon’ble Members
to give me their paticnt indulgent hearing.

“8ir, this resolution should have come in. the first thing in the
roformed Council. The amount of feeling that therc is in the country over
this subject is large cnough to engage tho most auxious consideration of
Government. It is not conflned to manufacturers. Tho general public perhaps
view the duty with greater dissatisfaction than the millowners. The
financial aspcet of the duty only impresses the manufacturer, and he
condemns it in so far as it interferes with the profits of the industry ; whereas
the public condemn it on.more general grounds. Bubt the fceling of dis-
satisfaction is universal, and inasmuch as the reconstituted Council is expected.
to reflect public opinion faithfully, the thsﬁion of the repeal of the duty
should bhave had precedence over other adwministrative matters. The resolution
should have Lecn and would have been before the Council last year but for the
fact that tho state of political feeling in England then made discussion of the
subject fruitless. In this matter the Government of India from its con-
stitution cannot do anything independently of His Majesty's Government.
In the political excitement provailing last yoar in England any represontation
from this Government would have received scant consideration. Although,
thercfoie, I had thought of moving - the resolution in March last, I ultimately,
put it off till this session.

“8ir, the experience:of the year has only added force and point to
-my appeal. The dﬁgres_sion in the Indian cotton industry has increased in
the intérval, and mills have had to stop work. In Bombay in January last.
fourteen mills and:in ‘February; six mills closed down, with the result that. .
several thousand .operatives - were .thrown 'out of employment. ‘I admit this:
. abnormal depression in' theitrade is niot wholly due to the countervailing excise-"

* duty ; but I cannot accept }.he'.{g}o;ﬁ&ition,‘hid before the .Oouncil some time'
¢ ago by the -Hon'ble :8ir; John' -Mil

he'-Hon'ble :Bir; John ‘Miller in reply to my question on the subject,’
t there is no" ccn_"ﬁectioﬂ-'i‘b'_eﬁweeﬁ ‘them. f ido contend that: the duty is '

one of the "economic’ factors “which! produce the depression. It-adds to the
already heavy cost of production, and since prices do not advance proportion-
ately, it trenches 'nﬁci_n the i profits. of .the mills, In 1906 the Indian mill-
owners mado a profit of 850 lakhs of rupces. In 1909 the profitsslided down to
90 lakhs, and last year to 60 lakhs; and this upon a total invested capital of
“about 23 crores of rupees and from both spinning and weaving. The cotton’
mills in India mostly do spinning, and only a small number do both spinning
and weaving. It is doubtful if ,the weaving alone has even paid its way
during the past few years, not to speak of yieldjng any profits, The Govern-
ment revenue from the countervailing exciso-duty has, on the other hand,
beon progressive of late. In 1909-10 the income was, roughly, 41 lakhs of
. rupees against & collection of a trifle over 86 lakhs in 1908-09 and 343 lakhs
in 1907-08." Taking last year's figures into account, the amount taken as duty,
_if set froe, would substantially increase the profits. The facts point to the
. conclusion that tho ‘cost of production hasincreased rapidly without a com-
mensurate advance in prices. . In these circumstances the ropeal of the exoise-
duty can fairly be expected to afford appreciablo relief to the industry. More
than that : it will put heart in the manufacturer. This result should of itself
be ground for the suggested action on the part of Government.

“Sir, the Indian cotton industry deserves indulgent trcatment at the
hands of Government, especially. becauso the curroncy operations of the Gov-
ernment have to some extent hampered the cotton trade. Sir James Westland
remarked in this Council on 10th ch 1804

‘I need only say that India as & manufacturing country is not yet out of her tutelago, and
sif any industry 1o the world deserves protection, it is the cotfon industry of India, the only
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real indigenous industry which hae sprang np in thisvountry—nan indunstry, moroover, on which
our prewnt cwrrency ditfienltics have compellad s, in 1he interosts, us we believe, of the

country generally, to inflict u certain amount of injury.?

“ This clear admission Ly the anthor of the Indian enrrency legislation ought
to put the matter of injury beyond controversy. And the subsequent measures,
which the financial diflicalties of Government havo necessitated, have only
aceentuated the evil.  The last important fax imposod hy the Government of
India —the tax on silvor—aperates, as I submitled on a rocent oceasion, ns a
bounty of 3 per cent. to China and Japan in the cotton {rade.

“8ir, in 1805 Lancashire objected® to the 5 per cent. Indian import-
dutios upon cotten goods, imposed by the Goverimont with the object solely of
rostoring equilibeium to its finances in (he face of a falling exehango which
England declinad to arrest, not mainly on the gronnd that they were protectivo,
but beeause thero was depression in the British cotton industry.  That was how
the situation impressed Sir James Westland : :

* If Lancashire were in a flanishing eondition, I cannot help thinking that these differ-
ences wonld have been considerd Lo e more theoretical than practical. ¥ % %

Pt we eannot conceal fron onrselves the fact thal Lanen<hire trade hng recently been
in a depressed condition, ulthongh we cortainly eantend  that the civeumstances out of which
this depression arises have nothing to do with Inding cotton-dutics.’

“Tho deputation of Laneashire merchants and manufacturers that waited
upon the Secretary of Statc in 1805 also made poinfed roference to the depres-
sion as a ground for the abolition of the Indian cotton-dutics. In the result,
the Government of India cqualised tho trade conditions on the lines suggested
by Lancashire, and the countcrvailing excise-dutics upon cotton piece-goods
manufactured in India cnme o bo imposed, in pursuit ol an abstract principle
of justice, irrespective of faots.

“ Tt was conceded that there was hardly any eompetition hetween England
and India in the cotton trade ; the spherves of manufacture of the two countries
were distinet; from the natural condition of thines India had to confine her
manufacturing activity to the coarser fubrics and England to the finer. There
was thus a natural cleavage in the two departments.  Yet, hecause Lancashire
was in & bad way, facts were disregarded by the British manufacturers, and
-Government complied with their request, not hecause of its intrinsic merits,
but with the clear ohjeet of soothing the sorencss produced in them by con-
tinued depression in the indusiry. The Lanecashire demand was admitted by
Government to be nureasonable; the conntervailing exeise was nol. justified by
Government. In 1804, the Finance Minister, in introducing the Cotton-Dutics
Bill in Council, made a frank admission on this point :

1 have now to ask the permis<ion of the Conneil to supplement 1he imposition of import-
duties on eotton goods by intreducing a Bill for the levy of excise-dutivs vn certain cotton

goods manufactured in India.

‘I would not be dealing etraightforwardly with the Couneil if T pretended that this
meagure was recommended by the Guvernment of Tudin on its own merite, No  Government
would desire, except under thie extremest strers of financial necessity, loimpse w duty upon
an industry so deserving of uny Tustering eave which the Government can bestow upon it
ns the cotton manufactwring industey of Iedin.  The progueal L muke is therefore not made on

its own merits.”

“ Again, on the motion for referving the Bill {o a Seleet Committec:

‘I cannot lelp thinking that the Gevermnent i placcd in some difficalty in defeuding
the provisions of o Bill which they hinve professedly Lrought fovwiard as jmposed upon  them
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by conditions required by the Secretary of State and not by conditions which they themsclves
entirely, or independently, approve -of. * * * I am, therefore, of nocossity

obliged to state to the Council that this measuro is recommended to us by superior orders and
by ordera which wo are obliged to obey.’

“The Beeretary of 8tate himself, in his reply to the Lancashire deputation
in 1895, repudiated the suggestion of causal conncolion between the & per cont.
Indian cotton-duties and tho depression in trade on which the manufacturors
based their request for their repeal. Ho ascribed the depression to tho now
factor of competition with forcign countrics :

* You have to deal now with new conditions and new competition.’

*The Bengal Chamber of Commereo also, in their instructive letter to
Government of 3rd J. anuary 1896, attributed the depression of which Lancashire
complained to the supervention of new trade conditions and to the loss of a
monO{soly hitherto enjoyed by the British manufacturer. B8ir Jamcs Westland,
with the weight of his authority, endorsoed this view :

¢ Strenuous competition all the world over is taking away from Lancashire what usod to
be almost it monopoly of the picce-goods markets. In China and Japan, as well as in Indin,

manufacture has been and is being brought at tho rame lime to the supply of the raw
material, and to the door of the consumer.’

“ Mr. D. R. Lyall, then Member of the Board of Revenuo of Bengal, in a
special Report to the Governmont of India in 1895, dealt fully with this
subject of dopression in Lancashire trade, and concluded that it was due to
increased industrial activity in tho foreign countrios—the United States and the
Continent cspecially. Referring to the largo increase in the number of spindles
in the United Statcs, the East Indies and on the Continent during 1892—1896,
he remarked :

¢ It may safcly be asserted that all the new spindles were of the newest pattern, and
capablo of turning out the cheapest materials, and that each new mill, erected on the newest
principles, was a further handicap on British trade.’

“8ir Charles Stovens, for sometime Licutenant-Governor of Bengal, on the
strength of these facts and the consumption in 1894-1895 of 9,657,000 bales of
ocotton by the Continent, the United Btates, and the East Indies against Great
Britain's 4,080,000 bales, observed in this Council ;

¢ These figures, like those relating to the increase in spindles, point most distinetly to the
conclusion that the competition which is really injuring Lancashiro is that of the Continent
rather than thut of India.’

“ Both Mr. Lyall and Sir Charles Stevens accepted Messrs. Ellison and Co.’s
conclusions in their Annual Review of the Cotton Trade for tho year
ending 80th September 1895 —conclusions founded upon well-ascertained facts.
Informed opinion, official and non-official, exposed the hollowness of the
Lanchashire contention ; tho imposition of countervailing oxcise-duties was
held unjust and unnecessary ; still, becauso British trade passed throngh a
period of depression, the dutics woro imposed, and the import-dutics known as
cotton-duties were reduced by 14 per cent. at the sacrifice of a pretty large
annual revenue.

“ Today, Sir, India in its turn isin a bad way. Theveisacute and
abnormal depression in the Indian cotton trade. Mauufacturers tind advantage
in closure. What with the Indian currency legislation, the tax on silver and
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the incrensed local activity in cotton manufacture, tho market for Indian goods
in the Far Enst has become contracted Jupan has ceased to be a buycr of
Indian cottons. Since 1900 not & yard of Indian cloth has found its way to
that countlg;) In the decenninl period 1880-1889 the averago annual shipment
to it from Bombay was 94,656 yards; it shrank to 14,240 yards during the
succceding decnde. Thers is no prospect of a revival in the trade, Encouraged
by the fiscal operations of the Government of India, Japan is hersclf a manu-
facturer now. Besides, her demand seems now to be conflned to the finer
goods. Indian goods have been replaced by the productions of the British
looms. The average annual imports into the country from the United King-
dom advanced over 18 per cent. during the last decade, the average of 1900—
1909 being 93,966,070 yards agninst an average of 83,608,680 yards in the

revious decade (1880-1899). ‘lhe Japanese appear to have developed a liking
for fine products, and this change in their taste stimulates the sale of Lan-
cashire goods. The Japanese demand for Indian yarn also is diminishing at an
alarming rate. ‘1he exports to Japan shrank from 10,140 bales or 4,056,000 1bs.,
on an average between 1890-1899 to an average of 80 bales or 82,000 lbs. in
1900—1909. The Japan market is thus entirely lost to India.

“In China too the Indian manufacturer is at a disadvantage. BSimilar
conditions prevail there; the Indiun currency legislation and the tax on silver
provide the same stimulus to the manufacturing industry of a people realising,
after the torgor of ages, the immense latent possibilities of tﬂ):omuntr ; the
demand for finer goods is on the increase, and that for the coarse Indian
fabrics is falling off at a rapid rate. The annual consumption of Indian piece-
goods in China was in 1890—1899 on an average 5,788,498 yards; in lg —
1909 the average fell off to 2,458,045 yards. There was a decline of 57 per
oent. in the average in 10 years. On the other hand, the imports of similar
goods from the United Kingdom inoreased during the same period, the annual
ave of 1000—1909 being 562,011,170 yards against the average of
494,961,710 yards in - 1800—1899, or an improvement of over 18 per cent.
Indian yarn, it is true, still maintains its ground in the Ohina market, but
in the altered conditions prophecy about the futuro is hazardous. The increase
in the quantity of yarn imported into the country is a disquieting factor from
the Indian manufacturer’s point of view.

“ Then, again, the shipments of Indian yarn to the United Kingdom and
the Qontinent have met with a serious check. In one year they fell off
86'82 per cent., the figures for 1909 beingi 2,632 bales against 17,256 bales in
1908: The present is thus dark for the Indian manufacturer; the future is
uncertain, and the future uncertainty aggravates the existing depression. In
1895 the Secretary of State sympathised with the Lancashire merchants and
manufacturers because the uncertainty then hanging over the trade aggravated
the depression which had inspired the deputation :

¢ When a trade is in so depressed a condition as yours, an uncertainty as to its future
tends to aggravato that depression.’
¢ 8ir, the depression of which Lancashire complained in 1895 could
ot be relieved by Government action, as was pointed out on that occasion by
the Becretary of gtate, whereas the present depression in the Indian cotton
industry can be at least partially relieved by the repeal of the countervailing
‘excise-dutics. A decrense of 8% per cent. in the cost of production in the
‘existing condition of the trade will afford appreciable relief to the manufac-
‘turer. ‘It is for this relief that I earnestly appeal to this Council. The
‘feeling of the country as a whole is unanimous on this subject. Of all the
'duties imposed by the Government of India theso countervailing excise-duties
'are the most unpopular, and the people feol distressed over them. The opinion,
‘however, of thogzy public might perhaps be held to be inspired more by senti-
‘ment than real practical difficulty. But the manufacturers themselves are
;exercised in spirit over the duties. The Bombay millowners, & body of manu-
facturers who, in this matter of duties, have never been unreasonable or oxtra-
--vagant, wish the excise to be abolished in the interests of the industry. 'The
annual Reports of their Association contain references to it in terms suggestivo
of suffering and distress unrelieved by the hope of an early redress. And theirs
is not an imaginary grievance as I have shewn above. The countervailing
_excise-duty is in effect a clog to tho Indian cotton industry.
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“Bir, I can imagine difficulty should De raised on account of our
dependence n}mn England. The duty complaintd of is an exciso imposed for
the purpose of countervailing the cotton-dutics, in order ¢to deprive them of
their protective character,” No protection is allowed here. In{?in is a part of
the British Empire, and the Government of the country is vested ultimately in
His Majesty and Parliament. India’s subordinate constitutional position
makes independent action :on the part of her Government in the matter of
Tariff Reform impracticable. Now, England is a Free Trader by choice and
conviction. India has likewise to be a ¥ree Trader from necessity. Althongh
I strongly beliove in protection as a policy heneficial to India, 1 cannot iznore
the realities of the sitwation, and cannot request Government fo all at once
change its commercial policy in relation to the %nited Kingdom. Fortheintro-
duction of a policy of protéetion in India, we must depond upon strictly con-
stitutional agitation and- réspectful and well-reasoned representations to His
Majesty’s Government, I am sure, however, of final success. Meanwhile, it
behoves us to accept the present, and in support of the resolution before the
Council to shew that the cotton-duties are not protective, and tho excise does
‘not counterveil anything. The re of the excise-dutics therofero does not
violate in practico any of the prinaiples of IFree Trade.

¢ Bir, this matter shm;lld be judged in relation to facts, and not to
abstract principles, Philo.w})hical ideas may be good things in their way ; but,
I submit, the commercial policy of a country ought to be, and is, determined

by considerations of the balance of convenience. Now, judged in the abstract,
the Indian cotton-duties might conceivably be held to have a proteotive influ-
ence upon the Indian 'manugaotura, but facts disprove tho inference.

“ But before I deal with the facts, I beg leave to point out that import-duties
levied for the pur'Bosés of rpvenue are consistent with even the most orthodox
conception of Free Trade prinoiples. - A staunch advocate of Free Trade, the
late Afr. Gladstone, thought such duties did not violate its canons. Condemn-
ing in Parliament in 1879:the partial repeal of the Indian cotton-duties in
1878, he observediz—'—ﬁ . oL

* There is not o frep" _d‘eibb fimerit inithis or any other country which has not freely
admitted that the'state {0f thefreveuue ; is an essentin] element in the consideration of the
application aven of the best principles of freo trade.’ )

“Then the late Ar. Paweett too was of opinion that import-duties, imposed
for tho financial needs of 'a'QOvarn.‘nwﬁ_t, were allowable even under a strict Frea
Trade policy. ¥ven Mill, whose ‘unéompromising philosophy often carried
him to an idealism which practical statesmen found it difficult to accept,
favoured import-duties: . In his iobservations on Taxation in his great work on
Political Economy, be'laid down:

¢ As far as other considerations peruit, taxation should be confined to imported articles,
since theso can be taxed with a less degred of vexatious interference, and with fewer inciden-
tal bud offects, than when n'{ax is lovied on the ficld or on the workshop. Customs-datics
aro, ceelerts puribns, much less objectionable than excise.”

“ No doubt Mill coﬁnse}led the imposition of an excise-duty of an equivalent
amount in each casofjin whicli -there was cause for fear of the import-duty
operating as a protective duty...Buf he put the case in its extreme aspect.
The mnere possibility of ‘goods of :like nature being manufactured within the
country does not make import-duties protective, except perhaps in a philoso-
phical analysis. But philosophy has to be softened and tempered by considera-
tions of practical convenienco. -However logical his couclusion, Mill’s theory
must be imodified in practical administration. Lenving Mill apart, according
to the accepted notions of practical Xree Trade, thero is nothing rcpugnant
in customs-duties  without : countervailing excise-duties. The Indian import-
dutics upon cottons, being levied for revenuo purposes, cannot be, even theove-
tically, subversive of Frco Trade, .though not countervailed by equivalent
excise-duties. T

“ TWhether in effect thoy are’ protective ormot, is a question of fact on
which opinion in India has been'all through vnaninmous. Al Tinance Minis-
ters, from Mr. Laing downwards—almost nll of them sound and theroughgoing
Free Traders— hm‘ctiml(l that the Indian toeifl is the lightest in the world, and
is ‘adjusted,’ to quote the language of Mr. Massey, for n long time Chair-
mwan-of the Committeos of the House of Commons, ‘ou principles strictly in




FXCISE COTTON-D ULTES, €1
[(Ura Marcm 1911.) (Sir. Dadubhoy.]

accord with the policy of Bir Robert Pecl and Mr. Gladstone.’ In 1875,
Lord Northbrook, Viecroy of India, held tho opinion that the 7% per cent.
import-duties upon cotlons then renlised wero not protestive. Tho Tariff Comn-
mittee of 1875, presided over by Mr. Monoy of the Board of Revenue of
Bengal, also cnine to the snme conclusion. Bu il noted that the 7} por cent.
import-duties stood then without any countervailing excise. The Committee
proposed to increase the rate to 10 per eent. in sume cnses and to roduca it
to b per cent. in some others ; but the genornl concludon was that the “duties
were not protective. In 16894, Mr. Playfair, afterwards Sir Patrick Playfair,
the representative of mercantile intorosts on this Council, pointed out that
a b per cont. import-duty upon cotton guody would not alfect trado:

‘The amount of import-dniy would Le so moderate that merchants and denlers in
cotfon fabrica have frankly snid it would not affect trade, nnd some have stated that the
rellmll of the duties on cotton guodsin 1878 aud in 1552 made no difference whatover in their
volume of business.”

“Bir Patrick further pointcd out that ¢ these merchants ...... in many in-
stances ave agents for the manufactuver.’ -

“ In 1886, the Hon'ble Rao Bahadar V. N. Mandlik shewed, by statistics
and arguments in this Council, the force of whick tixie hos not impaired, that
the import-duty abolished in 1882 had not any protective vffect in India :

‘From 1849 to 1880 there has beeu a coutinned itcreass in the imports. It was
from March 1882 that the import-dutics upon gools aud yorns was altogether removed, nnd
instead of the imports incressing, ns we may naturally cxpect if the protection theory was
correct, that they have remained stationary except in the csse of Mudras, where o slight
increase is perceptible; but taking tho total of all the thres Prosidencies for ench year, tho
imports fall short of what they wero in 1850 ; nnd that, too. in spite of the enormous ‘increase
in railway communioation throughout India and the large inoreasu in ita population.’

“Bir, the history of the Indian tariff invests theso weighty opinions
with :})ednl interest in the present times. Before 1857 the import-duty
stood at 5 per cent. The Mutiny addod to the burdons of the Government
and the J:lfy was inoreased to 10 per cent. In 1804 it was reduced to
7% per oenf., with the promise of a further reduction of 2} per cent.
when the state of the finonces allowed. In 1878 the oustoms-duties
upon cotton goods were partially abolished. Mnjor Baring, now Lord Cromer,
having charge of Indian finances in prosperous times, repealed the cotton-
duties altogether in 1882 along with nwmnorous other import-duties, shewing
thereby that happy financial conditions mainly dotermined the Govern-
ment action. In 1879 Mr. Gladstone condemmed in Porliaoment the partinl
repeal of the cotton-duties in 1878, and asseverated that England applied
‘ the free trade doctrines...agninst the faelinr?ra of the Indian people in their
utmost rigour and withéut a gmin of mercy.’ There vwnyan exonse for Gov-
ernment in 1878. On 11th July 1877 the House of Comwons had resoived
that the cotton-duties, being protective in natuve, ¢ ought to be repealed with-
out delay, so soon as the finanecial condition of Indin will permit.’ The partial
repeal of the duties in 1878 gavo effect to this rcrolution. Dut the principle
underlying the resolution appears to be that in ca-e of financial necessity such
import-duties, even where Pmtective, were allowalile, and it did not scek to lny
down a general rule for guidance for all timo to come that, however embayrossed
tho finances might be, they weve to be avoided asaan oconomic solecism, The
reimposition of the cottou-dutics in the uinctics under acute finnneinl stress
was gerfectly consistent with the policy laid dewn by the Houso of Commons
in 1877. Even if it invelved sny violation o if, that necd not have presented
an insuperable difficulty. Past oxporience shews a Houso of Commons resolu-
tion is not so imperative that it may nol be disregarded for administrative
reasons. .

“ The condition on which 1tho Dritish Government sanctioned the roimpo i-
tion of the ootton-dutics in 1894, viz, the levy of un equivalent excise—was
not contemplated in the Commons resolution of 1877. If was & now idca.
The Government of Indin, however, had to accopt it. But it was further
developed in actual working. Tho exciso was insisted wpon only ‘to tho exient
to which’ goods manufactured in India ‘enter into divect competition with
%ootls imported from the United Kingdom.” This would entitle tho bulk of
ndian fabrics to exemption. Sir Patrick Playfair romavked in 16986 ;

¢ Competition on the part of Lancashire mills with the prauction of the eoarsor fubrics

spun and woven in Indian mills does not exist.”
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“ 8ir, I havo shown above that the conscusus of informed opinion before the
eighties was that the 7} per cont. and the 6 per cent. Indian eotton-duties were not
protective in effect, whatever they might be theorelically speaking. A 83 per cent.
import-duty is much less s0. The trade returns support this view. With the
exception of 1882, from 1880 to 1885 the imports of cotton goods to India were
practically stationary, the figure for 1880 being slightly in excess of that of
1885 ; 1,670,310,000 yards were imported in 1880 against 1,664,681,000 yards
in 1885. 1681, 1883 and 1884 wore not marked by any Inrge variation. 1n
1882, the year in which the duties were completcly abolished, the total imports
declined to 1,622,168,000 yards. Tho figure for 1880 was the highest in the
sexennial period. Tho heaviest declino wns synchronous with the abolition of
the duly supposed by the Commons to be protective. The abolition did not
encourage Iarger im{)orh in subsequent years. In 1888 Burma camo to be
included in British India in the returns. That year thero was in consequence
a substantial improvement in the fizure, but since then up to 1909 the returns
did not shew much progress in the imports. There was not any large increase
in the annual total numbcr of yards, In 18386 it amounted to 2,118,888,400
gmlﬂ, the sudden increaso being due to the inclusion for the first time of
urms in the returns, and in the 23 years following the imports oscillated
about that figure during 18 years. In the remaining 10 years there was a
slump, and they varied from 1,718,224000 yards to 1,998,167,200 yards,
the ﬁ.atter figure being reached in 1908 and sapproximated in 1902.
The theoretical equalisation of trade conditions by the levy of an equivalent
excise has not increased the volume of trade. The absence of import-
duties during 18 years and their subsequent re-introduction along with an
equivalent exocise did not affect the import trade to an appreciable
extent. The figures disprove the contention that the cotton-duties without
an equivalent excise are protective in effeot. Indian mill industry has
developed meanwhile, and whereas there were only 65 mills with 14,172 looms
in 1883, in 1009 we had 259 mills with 78,898 looms. None of this p
is due to any protection or *‘fostering care’ on the of Government.
in, the imports of yarns from the United Kingdom shew & heavy decline
with the progress of years, In 1909 we imported 86,028,200 Ibs. against
54,062,000 lbs, in 1888, 49,784,000 lbs. in 1880, and 50,008,600.1bs, in 1801, The
average of the last decennial period (1200-1809), compared to the average of the
previous decade, shewed a loss in the annual average of 24 per cent. Compared
to the average of 1880-1889, the decline was 26 cent. Jtis significant that
there is no import-duty upon yarns now. In the years 1804 and 1895, when
there was such a duty, the imports were better than the imports in 1908 by 11
per cent, and 18 per cent. respectively. All this is significant commentary upon
the theory that the trifling custome-duty which India realises operates as a
protective daty unless countervailed by an excise of an equivalent amount,.

“Bir, do what Lancashire might, the demand for Indian cotton fabrics
has grown within the country. The equivalent excise-duty has not helped the
British manufacturers to increase their exports to India. The truth is, the
Peninsula is wide enough to provide markets for both the producte. The British
manufacturer and th:nfndiau manufacturer have maintained their ground, each
in his own special line. So long as the natural limitations of climate and raw
material exist, the Indian must needs confine his manufacturing activity to the
coarser fabrics, and, duty or no duty, the Indian demand for the fine manufac-
tures of Lancashire will last. Britain has nothing to fear from the abolition
of the 8} per cent. excise-duties. These duties countervail nothing, being levied
upon a class of goods wholly different and distinct from those that are im-

rted from the United Kingdom. Without benefiting Lancashire in the
east, they hamper the Indian industry by increasing the cost of production
and paring down the profits. The repeal will not protect India against Britain.
The argument therefore that the abolition of the excise-duties must involve
the abolition of the import-duties is pointless, and will not commend itself to
the practical administrator, We are not dealing with philosophical ideas
but with stern facts, and Government, as trustee of the interests of 300
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millions of His Majesty’s loyal subjects, cannot, I submit, ignore them, and
refuse to repeal the excise from fear; of apostacy from Mill’s ecoromic idealism.

“Bir, Lord Northbrook, as Viceroy of India, indicated the line of policy
which this Governinont should follow in these mntters ;

‘In all financial questions the true interest of the peoplo of Indin is the only consider-
otion which the Government of Indin has to regard.’

“I havo no doubt the same sentiment of paternal concern for the people
inspires this present Administration. We therefore approach the Government
with the humble request that, out of rogard for the manufacturing interests
of the country, they will be pleased to remove the countervailing excise
which, past history shews, only proves a clog to the Indian industry without
advancing the industrinl prospects of the United Kingdom. Years ago
Mr. Massey, as Finanoe Minister, laid down the Government policy in the matter
of taxation with a statesmanlike perception of the administrative neods of the
country :

* The Government will be slways prepared to remove or lighten any duty which in any
perceptible degree checks the prosperity or interferes with the fnt.emstn of commerce.’

“I believe, Sir, this is ono of the immutable canons of taxation of the
Government of India. On this principle the excise-duty should be abolished
forthwith, inasmuch as it hampors the Indian cotton industry. Oonsidera.
tions of an ideal equalisation of trade conditions should not arrest Government
action. If the Government is convinced that, as o matter of fact, there is no
competition to speak of between Lancashire and India in the Indian market,
which I have abundantly demonstrated, the excise must go, even according to the
terms of thecondition imposed by Her Majesty’s Government in 1894. In 1804
and in 1896; the Government of India held that there was no such competition,
The experience of the past sixteen years can only confirm them in that opinion,

. *“Bir, the Reform Bcheme has brought with it a new gospel of
administrative policy. It has raised new hopes and has instilled new
ideas of oitizenship in the Indian. The people now expect that the Govern-
ment should be more responsive to their wishes in the matter of taxation also,
It will be a keen disappointment to them if, at the inception, the Govern-
ment refuse to repesl the excise-duties in response to the poFuInr wish. Bir,
the impression will be harmful that, notwithstanding reforms and new
privileges, the people stand where they did, the ideas of Government have not
-undergone any fgndamantnl change, and the country has not so far got an
real political power. Allow mo to point out, Sir, that the removal of suc
an impression and the popularisation of British rule in India, which latter
must be the objective of the Reform S8cheme, can best be a.coomﬂlished by the
abolition of unnecessary and irritating taxes like the countervailing excise-du-
ties, thereby demonstrating to the people that the Government of India are ever
watchful of the interests of India, and that considerations of t.l}osa in-
terests’ predominate in their counsels. His Excellency Lord H.nrd}nge has
struck'a note of sympathy with Indians which has raised high hopes in them,
and they look u wiu{:u]]y to His Excellency for the removal of a tax which
they feel is who{ly indefensible. .

: '?ﬂir. there cannot be any serious objection to the suggested abolition
on financial grounds. The maintenance of financial equilibrium with a loss
of only 41 lakhs of rupees is surely not beyond the wit of a Finance Minister
who . last year gave solid proof of skill and resourcefulness in & trying
situation. The ecom which the Hon'ble 8ir Guy Flestwood Wilson very
recently promised to enforce would, I am sure, enable him to foreﬁ) permanently
this small revenue. Wo have, besides, a net estimated surplus this year of more
than half a million sterling and a fairly large budﬁc-stt.od surplus next year. This
is & 'nice opportunity for effecting the suggested flscal reform. The excise can
be very weﬁ abolished without any fear of financial dislocation. Even if
the repcal caused a strain upon the resources of tho Government, for the
incalculable moral effect upon the country, it should be beldly faced.”

The Hon'ble MauLvI Syxp SEAMS-UL-FIUDA : “ Sir, I have much pleasurein
supporting the resolution that has been so eloquently and exhaustively moved
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by my Hon'ble friend Mr. Dadabhoy. It is mot possible for mo to add any-
thing to what ho has aid, and I would ouly romind this Qounocil that by subor-
dinating the inferosts of Indio to those of Lancashire wo would bo dealing a
serious blow to the wvery first principle upon which India is professed to boe
governed, and I would appeal to those who are the guardians of Tndia’s. interests
to takf; in this mattar the only course which 1 think rightoousness and justice
demand.”

The Hon'ble Sinz 8assooN Davip: “Ar. Presidont, I rise to give this
" resolution my whole-hearted suppozt. The t(jlucsticm which has beon raised

to-day is of paramount importance not only to the mill industry but also to the
goonoral public. I am espmgiuigcomct!y the soutiments of the commorcial
public when I say that there is a strong and universal feeling throughout the
country against tho retontion'and continnance of excise-duties. It would be
needless for me 1o troublo the Council with the past history of this insupport-
able and indefensible impost, as the Hon'ble Mover of the resolution has so
fully discussed the subject and moreover the official Members have the special
knowledgo of it.

“ 8ir, Governmeut has Lithorto bofore justified the imposition of the exciso-
duty on the ground that it is indispensable for the purpose of removing the -
import-duties of their protective naturo and charaoter. But this position is
decidedly against tho consensus of opinions, not only of the hifhly placad Gov-
ernment officials in India, but also of the various public and industrial bodies
of influence in India, ‘Whafever may have been then, there is no doubt there |
are seiious grounds for the reconsideration of the subjoct nt the present time
in view of the unprecedented depression in the mill industry of the country ;
‘and I also venture to assert that the Government should not rofuse to reconsider
the représontations based upon the experience of a decade and a half. It is a .
well known fact that whon;Governmont in 1894 imposed tho duty, - thoir deci- :
sion was in a'great measure influenced by the possibilities of the growth of the :
Indian industry. in future:to such dn'extent as to be a standing menace to the !
mill industry;o ;I_;arm(:g.‘shir'e..-i.ea‘linqm ith India. But the trade returps for the ;
last several years have comipletely laid'bare the fact that the apprehensions that |
were bt one time entertained’ of the unfair competition between Lancashire -
and India and the clashing of -interests have proved groundless. The whole °
question should 'now be approachied in a liberal epirit, the matter should now .
be examined in the light of experience gained since the imposition of the |
countorvailing ‘exciseé-duties. '-'i‘h'e ‘olaim of the Indian millowneriis neither |
unreasonable nor unjust, and he only prays Government for' a fair 'and equit-
able treatment. : The- duty does serious injustice both to the industry and the
consuier, | The fiscal - arrangemont of the Government: of India gives the
adyantage to foreign markets and ‘a distinct disadvantagoe . to the Indian
industry. ' Tt is simply an additional tax which the people have to pay. The
abolition of it does not necessarily mean an increment of .profits to the manu-
facturer;'it would place “within the reach of the taxpayer Indian fabric at
comparatively reduced prices. A reduction of 3} per cent..on thesale price of -
an artiole would substantially help the overburdened Indian taxpayer and
be a source of permanent relief to his attenuated resources, @ . | .
"¢ Again, th_e" development of textile industry in this country must he a °
matter of serious concern to the Governmoent, as it affects the solution of the
Indian cconomia problem.

«Mr. President, only the other day, al the Annual General Mecting of the
Members of  the Bombay Millowners Association held.on 28th April last, the
Chairman mado the following pregnant observations :—

Talking of the' mill industry end of the increased silver-duty reminds us of our old
grievance, the i excise-duty, one of tho greatest dmgs on the indigenous industry. Publie
opinion "in this country has condemancd this iniquitous duty levied to satisfy the so-called froo
traders of Lanéashira and Manchester. Nuothing has yet been done in the matter with all our
repeated protests.’ '

"¢ It will be obvious from the above that an impression is sadly’ gathering
ground  that the Governmoent is not likely to yield to the sirong and unani.
mous protests of the publie. 'Tho prevalenco of such an impression is highly
migchievous and the considerations of adiministrative wisdown necessitate the
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abolition of this impost. I nm convinced that the soreness that has boen
cansed in the country over these duties will not dispppear until and unless the
duty is abolished. But if the Gorernment cannot see its way to accedo to v
popular demand, they might at least declare that the amount so realised an-
nunlly under the lead of excire-duty shall he appropristed and expended
. towards such schomes ns would indirectly promote the interest of the toxtile
industry, such as techmnical sund induwetiial education and ondowinents of
scholarships for the purpose of technological instrnetion. I trust and pray
Gon:rnment will sce its way to accept tho Hon'ble Mr. Dadabhoy's resolu-
tion.”

The Hon’ble Mn. CrirNavis: * Bir, it is now o settled conviction with
me that the countervailing exeise-dutics should never have heen imposed. They
werc never necessary, and are not so now. Government cannot do bottor than to
repeal them. I opposed the imposition in 1804 The years that have elapsed
since then have only strengtliened my conviction. The cotton-duties imposed
by Government in 1894 were not protective ; a reduction in the rate in 1800
could not mnke them so. There was never auy real competition between
England and India in cottcn manufacture. Notwithstanding the Iarge
increase in the outturn of the Indian mills, there is hardly any even now.
The indigenous product is conrre, and must be so so long as the long-staple
Egyptian and Amerionn cotton is not acclimntisod in India and does not
g;-ow wiilfin the conntry in sufficiently large quantity to mcet the requirements
of the mills. .

“ Lancashire enjoys also other advantages over India which makes com-
petition in cotton manufacture between the two countries practically im-
possible. The British labourer eoxcels the Indian labourer both in ski
Eroduotive power. Expert opinion holds that the total amount of work done

y the former is to the work done by the latter as 6: 1. Tho Indian, it is ad-
mitted on all hands, is incapable of concentrated effort and lacks sustained
energy. Mr. 8. M. Johnson, of the lip India Chamber of Commeroe, Cawn-
Eoro, ina paper read at the First Indian Industrial Conference, proved this
y figures.

“The Indian weaver does not improve with time nnd practice. Mr. Johnson
recorded his experience on this point:

I have had many thousands of Indian workpeople under my observation, and the one
invarinble feature is that, beyond a very limited extent, and only in raro cases, there is
never any improvement—the man of 10 is geverally not us good us the man of 30—the man
of 30 not as good as the man of 20.” .

 Even if, therefore, India tried weaving fine counts on a large scale nnd as
fre:ly as Lancashire, and there wos abundanco of the right sort of the raw
material, she would still be at a long distance behind, and Lanecashire
would command the market hero as much o3 now by rcason of the lower cost of

production. .

“Tho stores uzed in cotton manufacture also orecto a differentinting con-
dition unfavourable to Indin. Lancashire gets {hoin ready fo hand free of
duty, while in the case of India they ure loaded with import-duties. A S
pex cent. import-duty upon cotton fabrics eannot surely compensate the Indion
manufacturer for so many sevious disndvantages, and the suggestion that it
protects the indigenous industry involves & lick of irue perception of the
conditions of manufacture. Theso conditions will remain disadvantageous
for the Indian even with a 10 per cent. ad valorcm duty upon imported cottons.
Under the circumstances the injustice and the unrensouabloness of the de-
mand for the imposition of countervailing excise-duties upon cotton manufze-
tured in India will be obvious to all. 8o long as the Indinn labours under
the disadvantages mentioned above, small import-duties necessitated by the
exigencies of the State cannot possibly protect India against England. In the
existing condition of things, tho excisc-duties, far from equalising trade
conditions, accentuate the disadvantages of uaproductive labour, dearth of
proper material and high cost of production.
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“In 1894 the Government of India too was convinced there was no real
competition between England and India. But against the weighty opinions
of the Government of Inz('lin, of 8ir James Westlund, then TFinanco Minister,
and of the various public and industrial bodies of India, the Imperial Govern-
ment held strong views, and eame to the conclusion that the import-duties were
protective unless counterbalanced by equivalent excise-duties. The impost
gave effect to the mandate of the House of Commous and to the condition on
which Her Majesty’s Govornment sanctioned the reimposition of the cotton-
duties in 18904. I can well imagine that Government cannot tske an
independent line, and, however conclusive the rcasons, cannot on its own
responsibility take off the countervailing duty. But still I am not without
hope. Bir,.there is’ ground for reconsideration of the whole subject, and
I am loth to believe that, with its known dosire to deal justly with India,
His Majesty’s Government will refuse to consider representations from this
Government based upon the experience of the past fifteen rs. Whatever
may have been the justification for the fiscal measure in 1894, the situation
should now be examined in the light of the experience gained since then ; and,
if the fears then entertained of an unfair competition hetween Lancashire and
India in consequence of the reimposition of tho cotton-dutics without equivalent
excise-duties are disproved by the facts of these fiftecn years, the Indian
producer may well in justioe claim at tho hands of His Excellency & more
satisfactory rendjustment of the duties.

“Tho Hon'hle Mover of the resolution has shewn by an examination of the
trade returns that Lanoashire’s fears wercand are groundless, and that the 83
cent. cotton-duties are not protective. Why cannot we then invoke the
cordial support of the Government of India in our endeavour to get the excise-
duties removed with the approval and sanction of His Majesty’s Government ?

“Bir, the Indinn cotton industry is passing through a spell of acute
depression. It can be partially relieved by the abolition of the excise-duties. I
am aware of the overproduction theory in explanation of the present depression.
The argument is not new that there is overproduction, production which
the market is slow to take off, and the Indian manufacturers are them-
selves to blamo for the present depression in tho trade. But the trade
returns would not, in my humble opinion, support that view. The home con-
sumption does not appear to have fallen off. Thore is surely no slackness in
the .market, and the question of over-production with consequential glut does
not arise. Increased sales with diminished profits point conclusively to
inoreased cost of production and an unfortunate prostration in prices. ~The
great want seems to be reduction in the cost of production, ani e\'erythjng
which promotes it must afford relief to the Indian manufacturer, 'The aboli-
tion ofp the excise-duty will sensibly relieve the pressurs upon him.

“Bir, in a vast country like Indin with its teeming millions there is
no fear of over-production. Over and above the 900 million yards of cloth
manufactured in India in 1809, we imported that year over 2,000 million yards
from the United Kingdom for our consumption. Qur total mill production is
not even a third of the quantity required by the people. How can then the
complaint of over-production be just? If at any time in the present state of
things cloth is not sold as iuic'kly as produced, the true explanation should be
sougT:t in conditions other than afancied over-production. Abnormal conditions
now prevail in the cotion market, and the mling prices of the finished nxticles
some?imqs do not cover the high cost of production.

“Bir, the case for India is far more just and strong than it ever was for
Lancashire. The Lancashire objection was against duties nccessitated by the
financial necds of the Government and sanctioned by prineiple and practice
alike, becauso, forsooth, they might prove protective in certain contingencies;
whereas the Indian appeal is against a tax which is clearly not wanted for revenue
purposes, and which has weighted the Indian industry. It has been the

roud policy of the British nation to deal fairly and justly with India,
%Vill the British nation sanction the continuance of this most iniquitous tax
upon the infant industry of India? The Indian millowner prays for justice,
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How he feols on the subjeot will appear from Mr. Fazulbhoy Currimbhoy
Ebrahim’s observations at the Annual Genwrnl Mecting of the Bomb(;y
Millowners' Association held in April 1009 :

¢ \Va have talked ovor this duty times out of nwnber, but ours ix a ery in the wildernega,
The Government ogreed to forego the opinm-revenus on the ground of sentiment, Lut they
decline to yield to our stiong and wuanimous protest..... Drifish statesmen should riso to thy
Leight of the occasion aud nbolish an unfaiv tax. I echo the hope expressed by Sir John
Mun-Mackenzie at the lnst meeting of the Bombay Chamber of Coimmerce that the enthu-
siaam with which the new reforms of Lord Mor]ey have boen received would be followed by
still more entliusinstio applause at tho remission of this unfair impoit.’

“Tho resolution before the Couucil only strengthens the Government's
hands, and I have every hope it will meet with the unbunimous support it

deserves. 'With these words I beg to support it.”

The Hon'ble Birpan Pantan Sivgu: “8ir, after the able way in which
Mr. Dadabhoy has proposed his resolution, I do not think it is neocessary for
me to say much on the subject. All I wish to say is that I am sure the
British Government will deal with this question in the just way for whiech
this Government is well known. Vith these words I strongly support
Mr. Dadabhoy's resolution.”

The. Hon'ble 81k VirEALDAS D, THACKERSEY : “Mr, President, I su port
the rosolution moved by my friend the Hon'ble Mr, Dadabhoy. I think the
Hon’ble Mr. Dadabhoy descrves congratulation for the modcstﬁ and moderation
with which he has moved the resolution and the weighty speoch he has mads on
this ocoasion. He has given a history of the Indian excise-dutios, and he has
clearly proved that these counturvailing excise-duties wore levied against the
wishes of the Indian people, against the wishes of the Indinn Governinent, and
in strong opposition to the iuterests representing the industry. They wore
impouedniecause Lancashire thought that the imIpurt-duty of 5 per oent. gave a
slight adva: to the Indian manufacturers. maintain, Sir, that even if the
import duty did give a slight advantage to the Indion manufacturers, it was
quite justitied, as all the great nations uﬁive such advantage to their own
industry, We have recently seen Oonnada agrecing with the United Btates in
helping its own industry in s{»ito of all the clamour that has boen raised in
Great Britain about it. But I maintain, Sir, as has already been maintained
here, that there is no competition betweon the imported article and the article
manufactured in India. Wo produce in Indin mostly coarser 5001:13 which are
consumed by tho poor in the country, while the imported articles are of finer
structure and consumed by the richer people in the country. Therefore, by

utting this excise-duty you will not only be doing in&_mtioe .to the manufao-
uring industry but also to the poor of the country. ell, as rogards the free
trade principles, after tho Boer War, when Great Britain levied an import-duty
on wheat, there was no question of levying a countervailing exoise-duty on the
production of wheat in the United Kingdom. I do not know whether at that
time this principle of free trade slept ; but of courso the case in India is different,
because we are 1n this cnse not treated in the way in which we ought to be
treated. The Indian Government should have the full voice in deciding these
Bositnis. But let us forgot the past, and although we have paid excisc-duty for the

15 years, the question is whether this injustico ought t~ le continued. I
think from the way in which opinions werve expressed l:y vider Members than
those interested in the cotton industry, Govermment must have been convineed
that there is a strong feeling in the country, and that this duty, this injustice,
should be done away with as soon as possible. This duty is regarded nct only as
unfair and unjust, but a gencral impression is being created in the country that
in this matter the interests of tEu Indian manufacturers and the Indian
consumers are being sold to the intercsts of Launcashire manufacturcrs, It
would be to the interest of cordiality between the ruless and the ruled that this
impression ought to be abolished as soou as possible,. We have now seen the
reforms introduced, and the policy of tho present Government is to bring about
cordiality between the rulers and the ruled, and they ave successful in changing,
the attitude of the people for the better; and I am sure, if this justico is doue
to India, that belicf will be slrongthened. With these words, I support the
vesolution moved by my Hon'ble friend Mr. Dadabhoy.”
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The Hon'ble Me. MoNTBATH : * Sir, ou behalf of tho Bombay Chamber of
Cowmmerce I rise to state that L am unable to support the resolution of the
Ion’ble Mr. Dadabhoy. Tho Committee of the Chamber in tho interests of
commoree uphold the view exsn'cssed by the Clovernment some few years ago
that if exciso-duty is abolished the import-duty of 8% per cent. must also be
abolished.

“Tt was in March 1908 that Sir Edward Baker as Finance Member stated
in Council that it seemed to be certain that if Parlinment were approached with
a request for the abolition of the duties, tho reply would be that this could onl
he permitted if the imgort-duty on cotton gaods were simultaneously removed.
Ho cousidered it would be a calamity. On the other hand, he stated it would
be quite indefensible to retain our general import tariff if we exempt from it
the largest and most important staple of import.

“ As the Hon'ble Mover of this resolution does not embody the question of
import-duties in his resolution, and as I do not suppose the Government would
be prepared to change their pronouncement, I must therefore on behalf of the
Bombay Chamber oppose the resolution.”

o]
@0
o

The Hon'ble MR. GokHALE : “8ir, I rise to accord my support to the
resolution which my Hon'ble friend Mr. Dadabhoy has moved, though
I do so on grounds somewhat different to those on which he and some of the
other speakers who have followed him have based thoir case. I approach this
question, Bir, not from the standpoint of the representatives of the mill
industry but from that of a member of the general community. It is well
known that when these excise-duties were impose%l about 16 years ago, there
was s;feeli.nfl of deep and universal indignation throughout the country, and
this indignation was caused by four reasons. Those reasons have been well
brought out by the Hon’ble Mr. Dadabhoy in his able speech, and I will, there-
fore, refer to them only vory briefly. The first reason was that the mill industry
was at that time in a state of continued depression. The second was that the in-
dustry had been hit hard, for the time at any rate, by the currency legislation
of the Government. The third was that tho dutics were imposed not because the
Government of Indis or the Becretary of State thought it desirable to impose
them, but because Lancashire dictated that these duties should be so imposed ;
and the Government of India made no secret that they were not a willing
party to that transaction. Lastly, it was believed that the action of Lancashire
in put.tinlg sresmo on the Becretary of Btate, and through him on the Govern-
ment of India, to impose those duties was due not to the fact that there was any
real ocompetition between Lancashire and India, but because -Lancashire,
already uneasy at the strides the mill industry had made in this country, wanted
to handicap that industry in regard to its further progress. It was well known
that the imports from Lancashire were practically all of them of higher counts,
whereas the production of the Indian mills was confined at that time to lower
counts and there was really no question of competition between the two. It
was these reasons that lay behind the extreme irritation and sore feeling
causcd, when these duties firat came to be imposed upon us.

I think it is necessary now in the interests of a fair discussion of this
question that wo should consider if the position has in any way been modified,
and, if 8o, to what extent, in regard to these four circumstances. Taking the
first circumstance, we find that there is again a depression in the mill industry ;
but it is necessary to remember that during the interval n great wave of
prosperity has passed over the industry, and that makes some difference in the
situation. As vegards the currency question, I think things have bad time
to settle down on their new basis, and therefore the injury, which the currency
legislation had temporarily done to the industry, cannot now be specially urged
as o reason for removing the exoise-duties, Tho third reason remains in its full
force, viz,, that these duties were imposed at the bidding of Lanenshire. That
remains in full force, and whenever the circumstance is re-called to the public
mind, there is even now & feeling of indignation cxpericnced.by the peaple of
this country. - Finally, the last argument has lost some of its force—I think it
is only fair to acknowledge that—because the Indian mills bave now gone in
fcr higher counts to some extent,—though it is still a small extent only,—and
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to that extent competition has come into existence betwecn the productions of
Iancashire and thoso of the Indian mills. Therefore, Sir, the position to-day is
not exactly the same as it was 15 yemrs ago, nnd tho question must be consi-
dercd afresh, before we can take the same stand that we did 15 yoars ago in this
matter. I may mention that Iinyself more than once brought this question
forward during Lord Curzon’stime in this Council and wrged the repeal of these
dutios ; but that was before the great wave of prosperity, to which- I have
alrendy alluded, over the industry—a wave that to some extent
meodified the sitnation.

“I think the question must be considered from two points of view ; the
first is the financial aspect, and the sccond the larger aspoot of economio policy,
iucluding the question what kind of economic policy is good for Indin. ‘Lnking
first the fluancial aspoot of the case, it is necessary to Dbear in mind that all
great authorities are ngreed on this, that revonue-duties must not be subjected
to the rigorous canons of ¥ree Trade. As my friend Mr. Dadabhoy pointed
out, even Mr. Gladstono—one of the greatest apostles of Free Trade
and certainly the greatest statesman of the nineteenth century that Bngland
produced—complained of the application of Free Trade principles to this coun-
try inall their rigour and * without a gvain of mercy *. Thercfore, revenue-duties
must not be judged by the standard by whioh ordinary protective duties may be
judged. Again, as Mr. Dadabhoy has pointed out, we had at one time as high a
range as 10 per cent. of import-duties on cotton goods and yet they wore then
allowed to exist for revenue purposes without any question {eing raised about
gutt.iug on a corresponding excise. Looking upon the 8} per cent. import-

uties on cotton goods, therefore, as purely revenue-duties, the question may be
considered whether the 8} per cent. excise on cotton goods is necessary for our
finances. Now, 8ir, at the beginning, these excise-duties produced about 10 or
12 lakhs of rupees only, which was a comparatively small sum. Ifind, however,
that last year they brought in about 41 lakhs of rupees, which is a considerable
sum, snd in view of the threatened extinction of the opium-revenue, I do not
think anyone would lightly propose that such a revenuo as this can be sacri-
ficed without a substitute fzemg found for it. I think it is necessary to make
that adinission. At the sano time, though tho amount is necessary, I con.
tend that it is possible to raise that sinount in another way and a better way,
and that, even from the financial standpont, the duties are objeotionable. I
contend, Sir, that tho main burden of these dutics falls on the poorest classes |
of this country. Normally the duties fall on the consumer ; they do not fall
on the producer, except in abnormal circumstances. The questmn-—who
pays—has latterly come to the front:in connection with the Tariff Reform
controversy in England, and one ronds mauny bewildering statements made
from time to time. 1, however, tbink, 8ir, that the position which ordinar
litical economists occupy in this matteris a sound one, namely, thaf,
1n normal circumstances, a duty ultimately falls upon the consumer, whereas
in abnormal circumstances it may occasionally fall on the producer. Bir, if
it was the case that these excise-duties fell on the producers and not on the
consumers, I would not stand up here to support their abolition to-day. My
friend, the Hon'ble Mr. Dadabboy, complained of the extreme depression of
the mill industry, and several other Members have also spoken in similar terms,
I think, however, that it is necessary to point out that, before this depression
came, they bad n spell of extraordinary prosperity ; some of the concerns are
reported to have made profits of about 30 and 40 and even 50 tmr cent. in
a single year ; when, therefore, bad ycars comeo, we should nol forget the
good years that went before. If we take an average of good and bnd
years, I am not quite surc that there is such a strong case to urge for the
abolition of these duties from the standpoint of the condition of the
industry. Except in such abnormal times at the present, I think it is absolutes
ly clear that the duties fall, notoun the producer, but oa the consumer, and
the consumers of the rougher counts arethe pocrest of the poor. Therefore,
the bulk of the duties is drawn from the pockets of the poorest of the poor,
and assuch they are a most objectionable 1mpost, and should be done sway
with. As regards the loss of revenue which will ensue, I have a proposal fo
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make which I will make beforo I resume my seat. 8o much about the finan-
cial aspeot. .

“QOoming to the larger aspect of Freo T'rade versus Protection, I would like
briefly to state iy position in this matter. [mnaysay at once that by conviction
I am not an upholder of Free Trade inall countrics-and at all times. Freo Trade
can no more prevail universally at presont than any other nohle idenls, for instance,
the hrothérhood of man. Whilo the great Powers of the West are preaching the
brotherhood of man for one day in the weok, they aro practising some other
faith for the remaining six days and the arinaments are going up everywhere.
In the snme way Freo Trade gor all countries may be all right in theory, but it
will be & long, long day before we shall have it in practice* everywhore. And
till that time comes, every country must take care of its economio interests in
itsown way. Now, 8ir, most countries have adopted Protection as their . econo-
mic policy. It is, however, necossary to remember that there ave two kinds of
Protection, the right kind and tho wrong kind. The right kind of protection is
that under which the growing industries of a country receive the nocessar
stimulus and encourngement and support that they require, but under whic
care is taken that no influential combinations, prejudicial to the interests of the
general community, come into existence. The wrong kind of protection, on the
other hand, is that under which powerful influences and combinations and
interests receive assistance to the prejudice of the general community, the

neral taxpayers of the country. And I helieve that the right kind of Pro-
ection, if available, will do good to India. But, Sir, situated as India is, I fear
there is no likelihood of that kind of protection being available to us, and it
is my deliberate conviction that, in our present circumstances, a policy of Free
Trade, reasonably applied, is after all the safest policy for us. If the Govern-
ment of this country were conducted in accordance with the wishes and the
opinions of the le, not merely as imagined by the Government of India,
‘but as ascertained by means of a constitutional machinery existing for the
purpose, then of course the eituation would be o different one. In the self-
‘governing colonies, where they are able to impoa:lf)roteoliva tariffs (and in faot
every colony hasits huge tariff wall, as we know), the Government is
carried on in accordance with the wishes of the people constitutionally ascer-
tained. VWhere that guarantee exists, it may bo assumed that the taxpayers of
the country are able to take care of their own interests and further E::nt they
are gble to influence the decisions of the Government. But, situated as we are
to-day, we are entirely dependent on the Government of Indis, and, more even
than the Government of India, on the Secretary of Btate for India in Council,
in this matter, as they have all the power. We may offer observations, we may
criticise the actions of the Government in this country, but we are a long way
yet before the Government of the country is carried on in accordance with our
wishes, constitutionally ascertained ; and until that state of (-hings arises, until,
at any rate, we grow so strong in our influence and our position in this Council
that the Government will think it necemur{ to accept and act on our
views, I really think that, on the whole, a policy of Free Trade, reasonably
applied, is the safest polioy for this country ; otherwise influential interests,
influsntinl combinations, influential parties in England, who can have ready
access to the Beoretary of State, to whom wo have no such access, will not fail
to tako the fullest advantageof the situation; and this huge engive of pro-
teetion, which is a wvast power, will he cmployed, not in the interests of the
people of Indin, but in the interests of those parties. That being so, I do not
think we should go in for the advocacy of protection, as such, in the present
state of the country, and I for one will not be a party to such advocacy. I
do not therefore join in the plea that the abolition of exciso-duties would he
. mensure of protéction. to the Indian industry and that the Government should
acoede to it on that ground. But, independontly of that, we have a strong
case for urging that these dutics should be aboliched.

“ One word more I would say before I come to the concluding part
of my romarks, andit is this : that in this matter of securing the right kind
of protection, there is really not much to cheose betwcen the two partics in
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England. The Liberal Party is, of conrse, committed to ¥'roo Trade openly ; Tarilf
Reformers appear to-favonr a yolicy of protoction ; but it was mndo abunduntly
olear, in the ccurse of the last but ono clection, by prominent members of the
Tariff Reform Pavty—>Mr, Bunar Law, Lord Cuarzon and, if I remember right,
even Mr. Bulfour—that, while they would like to have Tariff Reform as England's
policy, they would insirt on keeping India in bondege, so far as her fisenl
policy was concerned. It js true that in onu of the leading Couservative papers
in England, the Moruing Post, rome striking contributions have recently
appeared, favowring a policy of fisenl indepeudence for Indin ; bat, beforo
we reach that independenoe, we shall have fo {raverse a good deal of ground,
and for the present, at any rate, I do not regard the question as within the pale
of practical politics.

“ T now como to the proposal which I wish to make. I suggest {hat the
exciwo-duties sbould ho limited to tho higher counts only, in regnyd to which
there is competition between England and Indin.  Roughly, 1 may sry that all
counts below 80 should Le exempted.  That would mean the aholition of the
bulk of the excise-dutics. fuch abolition woull he u just measure of finanoial
relief to the poorest of the community. To makeup for the luss thus oconsioned,
Isuegost that the imporf-duties on cotton gouds Le raised to 5 per cent, the
countervailing duty in India, limited to counts nlove 30, heing also raised to b
per cont. at the same time. You will then not sacrifice any revenue. Taking
the imports of cotton goods ut, say, 20 millions, an increasc of 13 per cent. in
the customs-duty will mean about £800,000 or 46 lakhs more to tho oxchequer,
and that would he more than 41 lakhs realized from the excise-duties last year.
Besides you will have in nddition a five per cent. exciso on all counts ahove
80s produced in this country. There will thus be no loss and probably some
Eain to the finances of the country by this course. With these observations I

eg to support the resolution.”

The Hon'ble Mr. MupHOLEAR: “8ir,I have very groat pleasure in
supporting the resolution moved by my Hon'ble friend Mr. Dadabhoy. I
consider it my duty to do so hecanse I am the only ropresontative here of a

vinco which is Lrgaly intorosted iu the cotton trade, and which in course of
ime will take its proper place in the cotton fabric industry of India. I do not
wish to make any long obsorvations, At tho samo timo I would boe failing in
my duty to my province and to those of my countrymen who are engazed in
what is the wost important manafacturing industry of the country if I did not
make olear my rupport of what has been to ahly and o exhaustively put by
Mr. Dadabhoy. Bir, the Goveramont ows it to thomsolves - all Englischimon owo
it to themsolvos— to repeal this anomalous and iniquitous import.  8ir, we do not
wish to rake up the past. Lnt unybody who stwlies the pust history of this
country, anyhody who reads Mill’s Zlistory of India and reads the well known
small note of Professor Wilson there, which shows how thoe Indinn textilo indus-
-tries wera handizapped in the eaxly part of tho 19th centary hy tho prohibitive
tariffs imposed in tho Unitod Kingdom, and compares with that tho ‘))n icy which
is now being followed, ho cannut but foel indignation at what has boon forcod
upon the Goveriment of this cowntry.

4 8ir, I shall be failing in iny duty to this Conneil if I do not romind them,
what must bo woll withiu their knowledge, vis., ol th) vow which several men,
after this impe<t was forced en Tadia, took not to ns+ any goods coming from
Lancashire. Theso arv peoply who toko other thing. .vom England, but they
say ‘Lancashire has thrown unon s an wijust impust, wo shall not use any
Lancashire goods.  So long as this unjust impost continnes we shall avoid all
Lancashire geods” Now it is probuble that thal resolve inay not go far to
diminish the imports from Lancashize.  But the feeling of injusticn, of injury,
is not ons ‘whieli the Goverument should ignore.

“T woulil appeal to this Connell—T would apponl to the Govornment—on
this highor gro ‘ud than the mera consiceration of the prosent condition which
has been advu:.zad in support of the rosolution.

“The gie. bon of free trade and protection does not, T think, arise in this
ens¢. Tho o rt-duty on cotton was, really spoaking, imposed for purposes



402 EXCISE COTTON-DULINS.

(3fr. Mudholkar; 2lr. Graham ; Babw Bhupendra- [91E Marcm 1011.)
nath Basw.)

of revenue, and there could be, as can be shown abundantly, no valid ohjection
that it afforded any protection whatsoever in regard to the lower counts. The
Indian mills then produced, and oven now produce, lower counts for the most

art, while the imports of English yarn and cloth weore of the higher counts.

here is some medinm oloth and superior cloth, however, produced in this
country, and to obviate the difficulties in regard to these a cowuntorvailing
excire-duty may be deemed nocessory. And indeed, originally, asthe duty
was imposed, it was imposed only as a countervailing excise-duty of b per cent.
with regard to those articles which caine into competition with imports from
Loucashire. But the powerful cotton manfacturing interest in Lanocashire
brought further pressure to bear upon the Ministry, and the preseut 8} excise-
duty on all cloth was thrust upon us. Bir, the question is one which deserves
to be approached from the standpoint of the statesman, and I would therefore
ask all Members of this Council—those who are non-officials as well as those who
are officials —to consider whether it would not be just both to themselves and to
the people of India to remove an impost which has created such universal
resentment and indignation throughout the country.”

The Hon'ble Mr. Graam: “Mr. President, for myself, I do not
¥Jropose to record a vote upon the motion before us this morning. My reason
or not doing so is because the opinion of the members of the Chamber, which
I represent, are so divided with regard to it. Among the members of tho
Bengal Chamber of Commerce there is a very great divergence of opinion on
this subject, and this was shown very distinctly at tho conference of the
Chainbers of Commerce in India held in Calcutta some years ago. A csimilar
resolution to this was then brought forward, and the Bengal Chamber, for the
same reason as I now qive, did not record a vote; and I therefore shall not
record my vote to-day.”

The Hon'ble Basu BRUPENDRANATH Basu: “8ir, I have ouly a few
observations to offer on this resolution. After the very exhaustive way in
which my Hon'ble friend Mr. Dadabhoy has dealt with the question
and the elaborate way in which he has entered into the various arguments for
and against the retention of these duties, it will bo tiresome to the Council
to go into those facts. There is one question, however, which is of great
importance, and that tg:estion incidentally has been raised in .this discussion,
viz.,, whether for India, situated as she is, tho policy of Government should be
one of protection or of free trade or of restricted free trade. It is very difficult
on an occssion like this to go into a dissertation on a question of this impor-
tance, and the professors of free trade would stand aghast if the representatives
of enlightened public opinion in India were to press forward at this time of the
day her claim to be a proteoted country. In our younger days, when we wore
pouring over' the pnges of Mill and Fawcett and Adam Bmith, we became
confirmed free traders, and we continued to be so for a great number of years ;
but recent events and the course of things have shown that the views upon
which we nurtured our thoughts in our youth on the question of the com-
mercial policy of this country may not, after all, be correct. As my friend,
the Hon'ble Mr. Goklale, has put it, most of us feel that protection in some
shape or form is necessary for the furtherance of the industrial enterprise of this
country. There is the danger—always the danger—of a powerful eliquo at home
getting round the Becretary of State, a powerfu? party in the House of Commons,
a powerful faction having a large control over the electorate in England, getting
round the Secretary of 8tate and corhmitling bim to protection of industries
which would only be beneficial to that faction or party, and would be detrimental
to the interests of the general rate-payer : thereis always that risk. The history
of railway enterprise and of many otﬁer things in this country has shown that
that risk is not altogether to be neglected ; but there is this thing to he considered,
Where there are industrios efpable of being developed in India, industrics
coming into the fleld of ccmpotition with foreign countries, would it be wise
or unwise to foster the growth of these industries, and would you be able to do
so without somo method of protecting these industries iero P Supposing we
have got unrestricted free trade. The result is that we, so wequally equipped
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with appliances, with nachinery, with materinls, with knowledge, are made
to stand on the same platform with highly advanced nations who have made
great progress. To say in any particular industry that India must take her
chance with England or Germany would be to say to India that * so far as you
are concerned you must go to tho wall’ It is like the competition between
a tall man of six feot aud soveral inchos and a dwarf, with equal implements.
Givoe to ench of these combatants weapons of equal size and tell them tEut. ¢ you
are on a par so far as weapons are conceruod and you ﬂghi. your own battle
out.” The rosult will bo just as evident as the result of a competition of a
country like India with the %ﬂr advanced countries of the West.
¢ 8ir, in my own exporionce, when Lancashive goods wore for the first
time introduced, we had a very large class of manufucturers in the country—tho
Bengali weavers— who used to muEe a decent livelihood from their own manu-
facture. Then came thess lanoashive goods—dhoties which we Bengalis
wear. For some years they were not able to make an impression upon tho
market, but gradually their cheapness and the way in \\Rﬁoh t.l.u;{ beeame
more and more adapted to the nceds of the people practically completely effaced
the indigenous industry of Beugal. Then came the great Orissa Famine, and
the result was that tho famine practically wiped off the weaving communitivs
of Bengal. Itis all very well for othor people to say—professors of free trade
in European countries- that if one class of manufacture were taken away, the
men engaged in that class of manufacture would take to some other industry.-
That state of things has not arisen in India, and the agrioultural conditions of
India are such that it would be impossible for a class of labourers like weavers
to rush off to land all at ouce. As you all know, Sir, land here is the heri-
tage of a particular class of people—tho Indian agriculturist. It is not easy to
get land at all to cultivate ; and this cultivation is the result of experience ac-
cumulated through untold centuries, and it is not possible for the weaver to
Jeave his loom and go to the plongh. 8o in the case of many other industries—
the braziers for instance, they are feeling the pinch now. And when famines
come and seasons of scarcity, these people—the non-agriculturist classes of India
—are put under & very severe strain. The question o% free trade in India is not
such a simple question as the great philosophers who propounded that doctrine and
illuminategit with an exuherance of detniP and of knowledge which must always
elicit admiration would wish us to believe. Applying Indian conditions to the
consideration of the question, it will be difficult to say that India should be in all
aspects a free trading country. But, npart from this question of principle-—
coming to this very question that is before ns—there i8 one element which
ought not to be lost sight of. I quite appreciate that an income of 41 lakhs
is not to be lightly treated; but, as ny Hon'ble friend Mr. Gpkhale has said,
that if we reduce the duly from 40sto 80s, we shall practically not bLe
interfering with the import of cotton s, and we shall still have some
margin left, Then if we enhance the import-duties on the superior counts
only—for climatio conditions, Indin cannot enter into a onm{wt.ition with
England—we shall be doing no injustice to the English industry. It may
be said that the higher price that such a procedure would entail would prob-
ably curtail the demand for the finer counts that now exists in India.
Bo far ns Bengal is concerned, 8ir, where I belicve the finer counts are mostly
in use, Icon say from my own oxperience of our people that a little extra
price for finer counts—an extra price which will be inappreciable——will not
affect the consumption of theso goods. In Benguli homes, even to-day, many
people prefer the finer and costlior manufacture of the Indian weaver to the
comparatively coarscr manufacture of the Lancashire loom.

I beliove it is possible to find a substitute for the loss of revenue that
the course suggested hy my Hon'ble friend Mr. Dadablhoy might entail.
Then, Bir, there is tho other question which to you—the Government of India—
is of the greatest importance, ¢iz., whether you should or should not make
the people believe that you—the Government—are keeping foremost before
you the ideal that though you avo here as representatives of the English race,
safeguarding the interests of England and protecting the interests of India, yon
always bear 1n mind the great lesson that you have sct before you, the burden that
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you have undertaken, that you are striving for the promotion and elovation of
arace whom ‘you considered less civilsed and less happily situsted than
ou aro and are working primarily for their good. If that were lost sight of,
1f we fclt that tho connection of England with India is a ¢onnection mercly
for the purposes of gain, the great moral basis upon which British rule in
Tndia is founded wonld be eonsidovably wenkened, if not absolutely done away
with, I am glad to be able to say, Bir, that, in the past, the Civil Service of
India has manfu}_}{stood by the Indian cause, even agninst urgent demands
from England,” The history of Indian expenditure conclusively proves that our
scrvico has always been our staunchest friend in that respect. Those of us
hore who were able at the fime when these duties were imposed to read the
dcbates that took place in this Council, will gratefully bear in mind the strong
stand that was made by the representatives of your service ngainet the
imposition of this tax : and even the Finance Minister of tho day had to make
a strong apology for having introduced that measure. And the only explana-
tion that he gave was that it was a mandate which ho could not disregnncr
“ 8ir, after all material things do nof last. May be, Bir, in the course of
time, your great exploits on the field of India will be forgotten ; Plassey and
Subraon may be forgotten. But I can assure you that the great lesson which
you have inculeated to Englishmen in India that thoy placo before themselves
the highest ideal of public duty of service to the country whichto them is
their foster mother will not be forgotten. Thermopyle and Marathon have
boen forgotten, or, if they are remembered, tlicy arocremembered to-day as
mere memories in the history of the human raca; but, 8ir, the great lessons of
Bocrates and Plato still subsist and they inspire men in both hemispheres, and
as long as the human race exists, so long as the human mind will aspire to go
beyond the circumsoribed surroundings of the day, those great lessons will not
be forgotten. And I also say, 8ir, that in fhe history of mankind, solong as
unselfish devotion is oherlied as the highest ideal of human life, I would
respectfully urge upon you, Bjr, members of the Civil Bervice, the ruling
class of India, to bear in mind the great lesson which you have put before
this country and to act up to it.”

The Hon'ble Mr. Maper: *“Bir, If thero were much prospect of the
Hon'ble Mr. Gokhale’s suggestions being impressed on the financial policy of
the country, I should have warmly supported them ; but ns there is no prospeot
of tliat result, I to support the original resolution for two simple reasons.
The first is that tho whole burden of this excise-duty falls upon the voiceless
masses who, strictly speaking, have no pcrﬁﬁer representation here, and for
whom on that acoount the Government are called upon to care all the more.
The second reason is, Sir, that this tax has not really removed the tension, on
the pretence of removing which it was forced on this Government from
home. It has been abundantly shown that there was really no competition at
that time because of the great difference in two classes of goods. For these
two simple reasons I support the resolution,”

The Hon'ble LIEUTENANT Mavixk Umar IHavar Kmaw: “8ir, the
subject has beon fully dealt with by the Hon’ble Mover and others and I
need not add anything further. It is & question that no well-wisher of India
can have two opinions about unless bound down byduty or statute. I give
my full support to this resolution as conscience forces me to do so, and I
urge sincerely to the Governmont and tho Council that this motion should
not be treated like fanoy resolutions which arc sometimes made for self-
adverticement merely. Sir, I havc been always putting tho opinions of the
general public before the Council which are sometimes different from those
of sqme of my Hon'ble friends who only represent cortain educated classes.
But in this particular connection I think all -ections of the people without
-excoption are ngreed and all want this duty to Le abolished.”

The Hon'ble Mr. BACHCHIDANANDA SiNua: “I do not think, 8ir, it is
necessary for me’ to 'sn.ianything on tho resolution, after the sulgport given to
it by my Hon'ble friend Lieutenant Malik Umar Hayat Khan. 13 support on
a question of this character is certainly a very great recoramendation to the
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resolution which my friend the Hon'hblo Mr. Dahabhoy has so ably moved
to-dny. Ttis only fo impress the Council with the fact that all the provinces
of India arv agreed that the abolilion of this exciso-duty is necessary, that I
rise to give my cordial support to Mr. Dadabhoy's resolution.”

The Hou'ble MR. Sussa Rao: “On behalf of tho province of Aladras
I rise to givo my cordial support to this rosolution which has boen discussed
at great length, and urge on the Government the repeal of these countervailing
duties. I may say, Sir, that ono thing more than any other which comes out
clearly in the fiscal history of India is that England has not treated this country
fnir]{. Tho present duties, I submit, form a standing griovance against
England, and early steps must be taken to remove these duties and see that the
statute-book is not disfigured by the presence of a duty of this kind.

“I mny say, Sir, that the country has accepted cheorfully the Reform
Scheme more as an earnest on the part of England that the ﬁo\rernment of
this country will be carricd on with tho consont and good will of the Eoopla
and in their interests. I urge on the Govornment to prove by the abolition of
these duties that the faith of the peoplo in England is umply justified.

“I may mention 8ir, that even Mr. Chirol, tho famous correspondent of
the Timnes, considers that these duties ought to be abolished, and I submit that
early steps should be taken to remove this grievance. I think that when I have
mentioned the name of Mr. Chirol, I have mentioned all that can be said in
support of this resolution.”

The Hon'ble PANDIT MADAN MouAN Maraviva : “I will not take up the
time of the Council by repeating the arguments which have been advanced so
ably by the Hon'ble Member in support of the proposition which he haa
brought forward before the Council. I invite the attention of the Oouncil and
Government to one particular point only.

“ At this moment there aro two opinions regarding the cotton excise-duties.
One is that these duties were never needed in tho interests of the manufac-
turers of England. A groat deal bas been said to show that this is really the

ition ; that the cotton trade of England did not require the protection which
it was said would be given to them by the imposition of the coung:miling duties
The opinion of the Government of India was in favour of that view and the
arguments which have been advanced support that view.

“ The other view is that, whether it nceded the protection or not, the trade
of England has been somewhat benefited by theimposition of these duties.
Now, Bir, I will assume that this latter viow is correct. I will assume that the
trade of England has to a small extent benefited by the imposition of these
countervailing duties upon cotton goods in India. And 1 would ask the
Government lioth here and in England to weigh the possiblo gain from these
duties to Enelish manufacturers, and to place against it the loss which the
Government of Indis suffers, and must suffer in the estimation of the people
of this country, by the widespread conviction that has settled in the minds of
the people throughout the country that this duty was imposed not to meet the
needs of the Government of Indin, but to satisfy the demands of a olass of
manufacturers in England, At this moment, 8ir, and for some time past the
Government of India have been anxiously endeavouring to promote good
feeling between the Government and the people, and specially to remove
the bad feeling which had unfortunately been growing in the mim{s of a large
section of the people. The supporters of the Government have also been
earnestly endeavouring to co-operate with the Government in this direotion.
It is difficult for those who honestly and earnestly endeavour to promote
the feeling among the people that the Government is doing the best it can for
the people, to meet the arguments advanced in regard to the maintenance
of these duties on cotton goods. And I submit from that point of view alone
the removal of the duties is n matter of greater importancs to tho Government
than the gain of a few lakhs to the Treasury cvery year. But the case for their
removal becomos much stronger when we remember that the duties were nover
justified and cannot now be justified, that they are really iniquitons, and that
the industries of this country require all the fostering care which the Govern-
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ment can give to themn. Trom both these considerations, 1t is very desirable
that the Governmont should accept this resolution, and thereby earn the grati-
tude of the people throughout tho country.”

The Hon'ble 3Mxn. OLark: “I think anyone who has listened to this
dobate {o-day will agroo that the Hon'ble Membor who bas brought this
‘resolution forward to-day was well advised to doso. It would be idle to deny
that the existenco of these duties has been a source of irritation in the country——
of irritation which has continned mow for a long time. But it scoms to me
that one of the greatest bencfits derived from the enlargement of this Council
and from the extended powers of debato *conferred upon it by His Excellency’s

nwedocessor is that it enables this kind of subject to be fully and freely

discussed. 8Such an exchange of views must be of valuo to us here, and if, as
we trust, the general publio sometimes reads our debates, we may hope that
it will be of some value also in the larger world outside,

“ One feature, Sir, of the debate to-day has been that it has been excoed-
ingly one-sided. Out of a dozen or more speakers, only one I think has had
anything to say for the cotton excise-duty. ‘T'hat one, it is true, is a very
important exception, because he ropresents the Bombay Chamber of Commercs.
The other speakers have combined in condemming the excise-duty in its
inception, in its effect on the development of the industry, in its influence on
it at the present day. No one, L think, has had a good word to say for this
unfortunate impost. It has been'attacked by n diversity of arguments which
have been somewhat bewildering and indeed some of which have been porhaps
not devoid of self-contradiction. g must coynfess in this matter that I wasrather
puzzled by the line of argument adopted by the Hon'ble Member who
moved this resolution. He laid great stress on the present despression in the
industry. His resolution is based on that depression, and he has drawn an
elogquent picture of the diffipulties swrrounding the mills to which he seems to
regard the duty as being very largely contributory. But at tho same time
he devoted a considerable ﬁut of his speech to proving, or endeavouring to
‘prove, that the import-duty, if the excise-duty were withdrawn, would not be
protective. Now, I must confess I do not quite see how, if the import-duty is
not protective, the abolition of the excise-duty is greatly to btenefit the industry,
except perhaps in its competition with the local industry, and. that is a point
to which I think he soarcely referred. Indeed, the Hon'ble Member tries
to prove too much. He wants to show that the existence of the excise-duty
hos' been a burden on the industry and is a burden on the industry; he wantas
to show that the import-duty without the excise would not be proteclive, and yet
that the abolition of the oxcise would benefit the industry. submit that all
those contentions cannot possibly be correct.

* In the first place, it is at least very doubtful whether the excise-duty has any
real connection with the present depression. Indeed, Ithink it can be shown that
it has practically no connection with it at nll. The depression is not peculiar
to Intﬂn;. it' has been felt in the cotton industry throughout the entire world.
There has been reckless over-production in all manufacturing countries, and
during the past year there has been n most serious increase in the cost of cotton.
In 1910 the average price of raw cotton in India was 63d. Erer 1b. ; the
average price for th. five :chedi;lf years was just under 5d. per lb., showing
‘an’increase of 80 per cent. It is hardly to be wondered at that such an increass
as that sbould have imyeded the industry very seriously, and it is well known
that the mill-owners in India have found groat difficulty in obtaining thoix
‘supplies ot raw material, DBut, Sir, similar conditions have existed in the other
- producing couutries ; the increase in the prico of American cotton in Manches-
ter almost exaotly corrisponds to the increase in the price of Indinn cotton
here. In these circumstances 1 think the existing depression cannot be attri-
buted to forolgu competition, nor are there any indications of the market
having been flooded with foreign goods.

“No doubt the export "trade to China aund Japan, as the Hon’ble
Mr. Dadabhoy has pointed out, hias vory largely fallen off. He attributes this,
if I wundorstand his arguments correctly, in a considerable measure to what he
calls the  increase in the cost of ‘production ‘due to ‘the ' oxeise-duties. I do not
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understand how a duty on the finishod article can inorenso the cast of produc-
tion, still less how it can offoct the oxport trado, ns the oxcive-duty is refunded
in the case of exported goods. DBut there is another circumstance, Sir, which
socms to show quite cloarly that thove is no real connection hetween the duty
and the existing depression.  Several Hon’ble Members, and certainly the
Hon'ble Memher who moved the resolution, havo referred to the fact, whish
wo must nll regret, that over 20 mills havo slut down recently in Bombay.
But he did not mention that these mills are all rpinning mills. I believe it i3
the caso that there is not n single weaving mill shut down at the present time.
The excise-duty, as everybody knows, is imposed only on cloth, and yet we find
that, in Bombay now, it is in point of fact the woaving scction of the industry
which is enabling manufacturers to carry on the strngrle. It is diffieult then
to believe that the remission of the excise-duty would result in permanent relief
-to the industyy.

“ But has the effect of the exoise-duty really huen disastrous to the industry
in the past? The faots disclose a very diﬁomut ttory. In 1898 there
were 167 cotton mills in India; in 1900 thore were 233, an
increase of 75 or nearly 60 per cent.; and this year I gather from the
Hon'blo Alr. Dadabhoy's figuros the number is even greator. ‘thore has been,
too, a pgreat increase in the productiveness of these mills. Single years
in thece matters never afford a very satisfactory basis for comparison as they aro
liable to casual fluctuations ; so I Lwe taken tiguras for triennial periods. for
the three years ending 1898-99 the average uction of yarn, which being free
of duty is on virtually the same footing as cloth, was 466 million Ibs.; in the
corresponding triennial period ending 1909-10 the average Product.ion was 641
million 1bs.— an increase of 176 million lbs. or 88 percent. In the same perioda
the average production of cloth has risen from 828 million yards to 565
million yards—an inorease of 542 millions or 168 per ocnt. It may be argued
that though the productivity of the home industry has incrensed, the imports

of foreign goods have increased also. This is truv as regards cloth, but the

inerease has not been at nearly so rapid a rate asin the oase of the Indian
industry, and in respect of yarns there has boen an notual decrease. Taking again
the triennial periods endinE 1808-99 and 1909-10, respectively, we find that the
net imports of yarn have fullen from an average of 50 million 1ba, in the earlier
period to 39 million lbs. in the later ~ a decrease of 22 per cent., and the average
net imports of cloth bhave increased by only ® per cent,-- from 1,9:6 million

yards to 2,184 million yards. No one will deny that the production of cloth
still falls far short of the imports ; but the great increase in the Indian production
as compared with the relatively small inorease in the imports, shows, I think,

that the Indian industry is very far from being orushed by importations from

the United Kingdom and elsewhere, and, instead, has mado a very considerable

advance on its competitors. Probably, if tho excise-duty had not been im)osed,

the immediate development of the cotton industry in India would have been

more rapid ; but, in view of the figures which I have citod, it cannot, I think, be
maintained for o moment that the excise-duty has in the past crippled the

development of the industry or still less that it is crippling it at the prosent

timo.

“ 8ir, the history of the imposition of the duty bas been dealt with very
fully by the Hon'ble Mr. Dadabhoy and by other speakers, and I do not propose
to sy much about it now. If onc may say so, it is not really very relevant to,
tho cconomic diccussion which he has mnitiated te-day, except in eo far as it
oxplains the strong feeling which has always oxisted in Indin on the subject of
this duty. No one can doubt that that fecling is a perfectly genuine one.
Indian sentiment regards this duty as having heen impored in the interests of
Lancashire manufacturers, or at best to satisfy the firenl purism of Englich
statesmen ; and looking at it in that light one eannot be surprired that
they should resent it and with to see it repealed.  8ir James Westland himself,
when epeaking in this Council on the Bi iinposing the excive-duty, expresced
bis personal dislike of the measure with a condour which a less robust age
might consider indiscrect, acd I was not suprired that the Hon'ble Mr. Dada-
bhoy quoted largely frem bis rarmks, It is grcatly to Le regretted that this



408 EXCISE COTTON-DUTIES.
[41r. Clark.) [9ra Marom 1911.]

feeling should have been aroused ; it has sprend beyond the confines of the
cotton-duties and stirrod up suspicion that in commercial matters India is not
governed solely in Indian interests ; but I do not think it should be allowed
to weigh unduly with us now when we aro considering the purely economic
and financial question of the exoise-duty as we find it to-day.

* One point, however, emerges from the controversies of 1894, and though
in itsclf a commonplace it is ono which is apt sometimes to be negleoted pt
is this. The tariff then imposed wps imposed in a time of great
finanoial stress solely to seoure revenue which was urgently required. Bince
1852, when tho prosperous condition of the Indian finances cnabled the fortu-
nate Finance Member of that day to dizpense altogether with the goneral im-
port-duties, - theroe had been no customs-duties in India excopt on spocial articles
such as arms, liquors, opium, salt, etc. But in 1894 the financial prersure
caused by the fall in the value of the rupce compelled tho Government to seek
frosh sources of taxation, and they turned to the re-imposition of the import-
duties. Nothing can be more clear than that they were actuated sole{y by
tho necessity for raising more revonuwe. It has often been maintained—and
,the contention has been brought forward serveral times to-day, especially,
fI think, by the Hon'ble Mr. Gokhale—that if a revenue duty also results
in a certain measure of protection to an industry, that industry is entitled, so to
speak, to the windfall. It sounds a harmless enough proposition; it even
carries with it the pleasing suggoestion that you can get both protection and
revenue from a duty at the same time. But this is precisely what it
cannot do. In so far as the duty proves protective, it koeps out goods
which would otherwise come in ; ang 5]6 revenue which shoullzl have been
derived from those goods is lost, while the burden on the consumer is not
 nocessarily diminished. In fact it violates the main principle of a revenue
tariff, which is to obtain the greatest amount of revenue possible rolatively to
the burden on the consumer.

“ Let us consider then what would be the effect on the finances at the
present moment if these duties were given up. In the early years of its imposi-
tion, the cotton-duty realised some 12 or 18 lakhs. Its yield has risen stead-
ily in recont years and now amounts to the large sum of 41 lakhs. But
this sum along would not be the measure of the loss which its abolition would
bring to the Exchequer. The customs-duty on cotton goods forms the most im-

ortant item in our customs-revenue and brings in now on the average some 130
akhs. 'The profits in modern industry are cut very fine and there is every
reason to believe that a duty of 8% per cent. will to some extent prove protective
in its operation ; and in co far as it proves protective, the State will lose
customs-revenue. The Hon’ble Mr. Dadabhoy, it is true, contends that the
duty will not be protective in its effect, and I shall have something to say on
that point later on. It is scarcely possible that it should not have some— prob-
ably a considerable—protective effect ; and it is, I submit, a very serious
thing to put forward a proposal which might imperil a large proportion of the
customs-revenue from cotton goods. I trench with great diffidence on the
domain of my Hon'ble friend the Finance Member, but I think I may
safely point out that with the prospective loss of the opium-revenue before us,
this is not a good moment, in spite of the surplus of this year, to suggest any
reduction in existing revenue. Jtis nol easy to see from what source this
revenue could be replaced, and Hon'ble Membors, with the exception of the
Hon’ble Mr. Gokhale, have not been fruitful in their suggestions as to how it
should be made good. As to the Hon’ble Mr. Gokhale's suggestion, I propose
to say something presently. If the revenue is not made good, the loss, as I have
said, would be 40 lakhs in respect of excise-duty alone, and when the prob-
able inroads into the oustoms-revenue are also taken into account it might
well amount to 60, 70 or even 80 lakhs—a sum which would tax even the
resourcefulness of my Hon'ble friend to replace. Tor the demands for fresh
expenditure on subjects such as education, sanitation, etc., are urgent, and they
are demands with which we must all sympathise. The Hon’ble 8ir Sassoon
David suggested that if Government could not agree to accept this resolution
and to press the Secretary of State o allow the duty to be abolished, they might
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ot least ear-mark for technical education the procceds of this duty. I do not
think that is really necessavy. 'I'he amount which is to he given to technical
education is settlod and put in the e-timates for the year, and to car-mark this
sourco of revenuo would not increasc the amount allotted to that purpose. 1t
really comes to the same thing, whether the money is drawn from
the generzl revenue or from the yield of ono particuiar tax. Considorable
provision ras ulready been made for the purpese of technieal edueation, but
the recolutions discussed enrlier in tho weok indicato that Hon'blo Moembers
do not yet consider it adequute. I ropeat, therefove, that with a prospective
loss of revenue and probably incrensed demands for oxpendituro before us,
it would be a most serious thing {o contomplate giving up so much revenue.

** Loss of revenue would bu the immediato effect of repenling the excise-
uty ; but there are other factors which we ought to take into consideration.
There is one point of some importance which has not yet been roferved to.  The
Hon’ble Members who have supporvted the resolution scom to havo forgotten
the interests of the hand-loon im{usfry. This industry is still a very large one
in spito of the competition of the nills; its consumption of yarn at the present
moment largely exceeds the consumption of tho mills. Tho exact figures are
not oasy to ascertain, but it has been estimatcd that the hand-looms consume
unnuulfg' somo 230 million pounds of cotton yarn as agaiust tome 200 millions
taken by the Indian mills. When the excise-duty was imposed on the produce
of Indian mills, it was not considered practicable to impose it also on the out-
turn of the hand-looms. Hence the hand-loom industry enjoys & certain
advantage in its comtpetition with the mills; and I think it would be a serious
thing to contemplate the withdrawal of that advantage by the withdrawal
of the exciso-dnty. Perhaps it may seem illogical to argao at the same time
ngainst the hand-loom industry being deprivod of this measure of protection,
and against the mill-owners rcoeiving such measure of protection as the
customs-duty would afford if the excise-duty were abolisﬁed. But there is
one very obyvious distinction. In the one case we are dealing with a protec-
tion which already exists; in the other case Government are asked to take
the responsibility of creating it. In the one case, no revenue is at stake,
for no one has, so far as I know, ever reriously proposed the imposition of an
excice-duty on the hand manufactures; in the other we are asked to forego
a large and increasing source of revenue. In more highly organised coun-
tries it may be desirable to see modern methods oust the old in a rapid pro-
cess of development; but no one, I think, would urge that it would bea
good thing for India if her local industries wero too rapidly absorbed. The
maintenance of the hand-loom industry is of great importance to the prosperity
of the country, and it is a serious responsibility to advooate the taking of any
step which might prove dctrimental to its interests.

“ Lastly, Sir, there is the question whether the customs-du? is or is not
protective. It has been urged that in practice the customs-duty without a
countervailing excise-duty would have no protective effect and consequently that
the excise-duty might safcly be foregone; and this is pressed on two grounds—
firstly, on the ground that the duty of 8% per cent. is too small to make
any appreciable difference, and, secondly, that the types of goods manu-
factured in Indian and British mills are not the same and therefore do
not enter into competition with one another.. As to the first of these con-
tentions, I think that any one who has had expericnce of modern trado condi-
tions, of the narrow margin on which working is carricd on, and the small
profits with which the manufacturer has often to be content, would bhesitate
to assent to the doctrine that a dutg of 3% por cent. would not prove in some
measure protective. One cannot help thinking that the existing consensus
of opinion of the mill-owners in favour of getting the duty removed in ijt-
self secms to indicate that they, at any rate, believe it would prove protective.
On the other hand, it is no doubt true that the ecompetition between Lanca-
shire and India does not extend over the whole field of cotton production.
In the grey goods trade Indian mills already have tho supremacy while in
the highest qualitics of bleached or coloured goods the superiority of Man-
chester over India is probably so great that itis not likely to he impaired
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by a diffarential duty of 8% per cont. Whero the isuport-duty wonld heeomo pre-
toctivo is in the intermedinte grades of goods, where actual competilion occura,
On a similar principle tha Hon'ble Mr. Gokhalo suggostol this moening that the
revenud which wo losoe by the abol.tion of tha excisa-duty could be mado gootd by
exempting from duty all gools up to 30s and imposing o duty of 3 per cent. on
all gools nbove 803 I think the answer to that is that n similar plan was
actually triel when the late Sir Honry Fowler was Ssorctary of State, and was
found impracticable becauso it proved impossiblo to draw a satisfactory lino
betwoon %hc different classos of goods. ‘1‘!10 difficulty is that tho manufac-
turers are too clever for the revenwe. You will find that goods which
now would come inas over 803 would somchow enter in the free class.
The rovenue-in fact would suffer and would probably suffer very considerably.
I think there can be mo doubt, in view of the experience in Sir Henr
Yowler's time, that there would "bo grave objections to a plan of this kind.
There is snother point, ‘too, on which I differ with tho Hon'ble Mr.
Gokhale. He said he,was specially moved to speak against the excise-
duty on the ground that its incidenco was on the poorost olassos. He
E&id,: I think, that if it affected only the mill-owners he would not mind,
But if this duty were abolished, is it so certain that the consuming
classes would get the benefit ? The mills are at present in competition as
regards the poorer class of goods with the hand-loomn industry, and probably
at first the abolition of the excise-duties would bring prices down owing to
this competition. But sooner or later, if the ]present advantages enjoyed by
the hnndlfoom industry aro withdrawn, the mills will get the better of the hand-
looms, and under cover of the protection afforded by the import-duty prices
would then go uﬁ :Fnin. You would only get prices down permanently if
you cou.d nﬁmlis he import-duty as n'eﬁ a8 the excise-duty ; but that is a
thing which Government cannot contomplate.

“T have endeavoured, Bir, fo show the reasons why Government cannot
acoopt the Hon’ble Mr. Dadabhoy’s resolution. I have purposely mnot dealt
with the question raised by the Hon'ble Mr. Monteath as to the attitude of
the Home Government and of the Seccretary of Btute regarding the abolition
of this duty. I have not done so bécause, on the inerits of the case, Govern-
ment are not prepared to approach tho Becretary of State on the subject.
From the date of the imposition of the excise-duty, or rather from tho date
when the repeal of the old import-duty on cotton was inooted in 1876, contro-
versy has raged round our customs and excise ftoxation of cotton goods. But
the question we have to consider to-day is the practical one of whether national
advantage or disadvantage would acoruo from tho abolition of the excise-duty.
To that question, I think there can be only one answer. The effect of the excise-
duty is to place two great industries on terms of complete e:]lun]ity. Both
contribute alike to the Indian Exchequer. Tho milling industry here in
common with cotton manufacturers all over the world has had its temporary
sotbacks, and is passing now through a period of depression ; but, asi have
pointed out in the earlier part of my speech, the statistics of the growth and
the development of the industry show beyond question that the duty has not
been intolerablc—or &ven a severe—burden. Indeed, the history of this industr
forms one of the brightest chapters in the history of Indian commerce. It
enjoys no doubt certain natural advantages over its English competitors. Its
raw material is grown.near athand instead of having to be imported over
groat distances of sca; the market for its finished article is at its door while
Lancashire goods have to pay freight for the long sca journoy to Indian ports.
Labour here is cheaper than in England, though in view of its quality this is
perhaps a doubtful Dblessing, and up to the present, at any rate, the Indian
mills Eavo been comparalively.freo ?rom the disastrous strikes which from time
to tine paralyse manufucturing activities in England. But when all allowances
for these advantages have been.made, its achiovewent in facoe of formidable com-

etition is very remarkable and one of which its leaders may well bo préud ;
it is certainly not in-any.sense of the word an infant industry whbich would
require special nursing at ‘the .hands of the State. One thing, Lowever,
1 &link the Biale can do—and is doing—to help cotton manufacturers, 'The
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source of the present depression is {raceable largoly to the recent shortage
in the supplies of raw material. The State can do much towards proventing
this in future by promoling the extension of cotton cultivation, the improve-
ment of the coffon produced and the opening up of new sonrces of supply.
Much has alrendy heen done in this direction by the Department of
Agriculturs in Indin. Indizenous vavielics have hoen surveyod ; spoeinlly
tuilnble seeds have heen scleeted and distributed ; oxperimonts have licon
made in hybrvidization and in the improvement of methods of cultivation.
It cannot De enid that these efforts have been allowed to languish for want
of funds, and they will he continued alike in the interests of the produocer
and manufasturer. Such assistance as this, I submit, is likely to provo of
far greater, far more permaneut, bonefit to the industry than the degree of
protection which it might derive from the customs-duly wore the oxcisc-duly
abolished. On the othor hand, if that wore doue, if the oxciso-duty were
repenled, & serious loss of rovenue would bo involved, and it is not easy to see
from what sourco my Hon’blo friend the linance Member would replnce it.
The abolition would involve injury to the hand-loom industry, and I do not
think it ean be wged that in the long run the consimer would be likely to
rcap advantaze. Fov all these reasons, Bir, Government must ask its
supporters to vote agninst the rosolution.”

The How'hle Me. Dapavroy: * Sir, I feel I would be scarcely justified in
inflictiug a second long speech upon this Council, and thereforo I shall briefly
answer some of the most important srguments that have been advanced
against the resolution in the course of the debate to-day. In the first place,
I consider it my duty tothank the several non-official Members who have
given me thoir unstinted support on thie most important and vital resolution.
The country will fecl gmtefu{ to them ; their action will be appreciated outside
this Council chamber, I confess I am disappointed, and 1 have no doubt
many of you will share the disappointment with mo, that the two Members
who ropresent ir:ertant hodies like the Chambers of Commerce of Bengal
and Bombay should have adopted an attitude of hostility to my resolution.
It is very unfortunate that they should have assumed this position because the
country fully expected their support on an important resolution like this.
As for the argument of the Hon'ble Mr. Monteath that the excisc-duties if
abolished should bo preceded by the abolition of the import-duties, I oan only
say that I anticipated this line of argument, and therefore was at some

ins in demonstrating its fallioy in my proliminary address not only
y facts and figures, but also by arguments based upon the revenue history of
Government, I would not like to repeat my arguments on that subject
and so tire the Council. I can only say that the question of the abolition of
import-duties stands entivoly distinct from this particular question. If the
Hon'ble Bir Guy TFlcetwood Wilson finds that bis financial position permits
him to abolish t{m import-dutics, I have nothing to sny ; but whether he does
or does not, his decision does not help my Hon'ble friend Mr. Monteath in
his objection to the abolition of the excise-duties. This question must stand on
its own merits, and, as faras I am able to ace, no case has been made out by the
Hon'ble My, Monteath. Asregards the attitude taken up bfv the Hon’ble Mr.
Graham, it mny be a prudont attitude ; but I must say that I am disappointed
to find that the Bengal Chamber of Commerce should have taken up an entirely
new position on this ocoasion. We are all familiar with the position taken
up by the Bengal Chamber of Commerco with refercuco to the oxcisc-duties on
Brﬂnous oceasions; .and I think my friend Mr. Graoham would have done
otter if ho hnd followed the oxowple of Sir Tatrvick Playfair, than whon a
stauncher and firmer opponent of exciso-duties it would be diffcult to find.
As regards the Hon'hle Mr. Gokhale, he does not give me an unqualified
support, and he has raised two or three points intimatcly conuccted with the
arguments advanced by the Hon'ble Mr. Olark. I shell denl with them
together, I bhave heard with considerable iunterest the most exhaustive
and ingenious speech of the Ifon'ble Mr, Clark, and though I am prepared
to pay him a compliment as to the manuer in which he has put his
case, I must most distinctly point out that he leaves the country and the
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Members of this Council entirely unconvinced. His position .is this. He
has tried to argue that the present depression has no connection whatover
with the imposition of the excise-duty. In my first speech I pointed out
that thore may not e direct connection, but the excise was one of the
economic faotors responsible for the situation. In support of his position he
has contended that the price of raw material has been one of the main
causes which has depressed the industry. If tho MHon’ble Member had been
long in this country, he would have found out that the abnormally high prices
of cotton have been in existence only for the last two years, and when the price
of cotton was very cheap the industry -was in an equally bad state of depres-
sion. My friond Bir Sassoon Du.vir.{, than whon & greater authority on the
subject does not exist in the Bombay Presidency, will hear mo out when
I say that during the last fifteen years in tho history of the cotton industry,
with the oxception of two years, t};irtoan years have been absolutoly bad and
unremunerative. This is a proposition, I submit, that cannot be ochallenged
on the official side. Thus, Bir, the contention that the high prico of raw
material has been the source of the depression is mot supportuble. Then,
it has been also said that the cxecise-duties could not have caused this depres-
sion because the mill industry has rapidly advanoed, looms have multiplied,
and during the last fow years a large number of new mills have been
constructed. Now, that is & phenomenon which can be easily cxplained,
The new mills that have been constructed have been mostly spinning mills,
Dwing the last five years only about 10,000 looms have been added to the
entire loom power in the country. And it is the weaving mills that pay this
cotton-duty and not the spinning mills, and therefore an additional number
of mills is no argument to show that the mill industry has been flourishing.
This is one of those errors into which people uunconnected with the cotton
industry have fallen in judging of the prosperity of the testile industry.

“Then probably my Hon'ble friend Mr. Olark is not aware that in the
system of acoounts prevalent in the mills in India—many of them are both
spinning and weaving mills—no separate accounts are kept so far as the
actual profits of weaving are concerned; and whether a weaving department
pays its way or not, whether it is remunerative or not, the duty is all the
same paid on the actual cloth turn-out, whether that cloth is sold at a profit
or not, or whether there is any margin of profit to cover the actual production
of it or not. ' '

“ The Hon’ble Mr. Clark bas stated that these duties were im for
financial purposes. I can quite understand that when the income has
become so tempting, this position will be taken up by Government; but
this is against the distinot and definite pronouncements made times out
of number in this Council that this source of income was not required for
revenue purposes.

“ It i3 also urged that the increase in revenue from 17 lakhs to 41 lakhs
justifies the retention of this excise. Bir, if the legality of an impost, if the
propriety of a tax, is only to be judged by the increment or by the revenue
which it produces, I have nothing further to say; but that would be a most
fallacious standard or criterion, Moreover, probably the Hon'ble Member is
not aware of the cause of this abnormal increase in revenue. It is not due to
the prosperity of the weaving industry in the least. Itis due to the manner
of appraisement of the value of cloth. Formerly, when this duty was imposed,
tho value of cloth was taken at 6 annas a pound ; now tho lowest rato is taken
at 10 annas a pound, and there is an incroasing scale; and it is on this valua-
tion that this duty is im]’iuagd. The most important cause of this increment in
the duty is this increased scale of appraisement, and that is giving Government
such a large income. 8o I submit the argument that the increment explains
the prosperity of the industry is not quite correct.

“The Hon'blo Mr. Clark said this excise was a customs-Quty, and if this
customs-duty was to be abolished, I have not pointed out the source from which
the loss is to be met. Now, Sir, he will forgive me for pointing out that you
can hardly call excise-duties customs-duties. It would he a misnomer.  As
regards my not having placed a programme as fo the manner in which
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this loss was to he mct, it wns pointed out by an Ilon'ble Member of this
Council only the other day that if Guvernment does not consult us when it

repares its budgot helorchand, it is not for us to suggest tho mothod ; itisfor the
&oremmant to find out the ways and means.  After all, Sir, whoat is 41 lakhs
in the fotal revenunes of Indin?  What ix 41 Jakhs in o revenue whioh excceds
57 millions of pounds sterling?  However, if the ITon’ble Member wishes
to know bow this lvs: eould he met, ho will find o reply in my fixst speech.
If I had brought this proposition forward last year, my friend the Hon'ble
Finance Minister might Lave taken mo to task, Dunt this year ho has got a
handsome surplus, IHo has been apportioning this surplus, and therefore the
question of meeting the loss does not avive.

“ One of the most important arguments against the resolution ndvanced is
that the handloom industry of the country stands at a cortain advantage now
and if the excise-dutics nre abolished the hand-loom industry of the country will
he ruined. No inan in the Council takes a grentor intercst in, or has at heart o
Leener desire for the pro:perity of, the handloom industry of this country thaun
myrelf, I can assure my Hon'ble friend there that, when he rays that the
hand-loom indusiry of the country will suffer by the abolition of the exoire-
duties, he lays down a proposition which can hardly be supported, Novw, il he
had even informed the Council of the total number of hand-looms working in
this country, as compared with the power-looms, the Council would have formed
o judgment iminediately, and would have known that there is absolutely no
competition between hand-loom and power-loom in this country. All the
non-official Memnbers of this Council realise the powition hotter than the official
Members here about the condition of the l:anmom industry. I am sure my
friend, the Hon’ble Mr. Mudhiolkar, who has also taken considerablo interest
in the welfaro of the hand-loom industry, will bear me out in the conclusions
I have laid before the Council.

“«It is also asked, if the duty be abolished, will the poorer classes be
benefited or-will the manufacturers put additionnl profits in their pockets?
To that question the Hon’ble Mr. Madge gavo thia morning n most pertinent
and conclusive reply, whioh was supplemented by the Hon'blo Bir Bassoon
David, who distinctly pointed out to this Council that a rcduction of 3% per
cent. in the value of cotton goods will not moan additional profits to the
manufacturer, but a reduction in the cost of price of the manufactured article
which will place it within tho reach of tho poor muasses of the country.
I therefore submit that, despite all that has been said, nothing has been urged
in this Council to dislodge me from the position that I have taken up. I
submit that my caso 18 stroug and invulneruble, and in whatever manner a

lausible defenco may be made, Government must admit that, at any rate, in
e matter of the excisc-duties their caso is extremely weak und indofensible,

“ T shall not dotain tho Council much longor. I shall ask the Hon'ble
non-officinl Members to give this resolution their solid and unhesitating
support. Remember that tho cyes of tlio country are cast upon us to-day,
and we shall be %u{lged Ly the people by the manuer in which we acquit
oursclves here to-dny. I ask you all to give your united adhesion and
support to this resolution; and I, Sir, venturo to etnte, with great respect,
that no Secretary of State for India, howsoever powerful he may be and to
whatever party he may belong, can indefinitely ignoro the unaniinous opinion
of the non-official Members of this Council.

“To tho ofiicial Additional Memboers my nppeel is ns sincere and fervent
as to tho non-official Additionnl Members of this Council. 1 fervently nsk
them also to support this resolution. Even if we are fortunate enough to
carry this resolution, it will not Le binding on the Government of India.
It will simply have the effcct of n recommondation fo the Governor General
in Council, and such a recommendation will considerably strengthen the
bands of the Supreme Government It will also have the effect of vividly
bringing to the notice of the people in England the iu%'usiico of this duty.
I have abundant faith in tho Euglish race: with their charnctoristic indepon-
dence, with their traditional sense of honour, before long they will intercedo,
and will sze that this duty is nbolished, ’
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“Ono more word, and I have done. I wish to recall to you here, to
those Hon'blo Members who have opposed this resolution, the words of Lord
Curzon when he came out to India to assume ‘for the sacond time the Vieo-
ro};lnlty of Indin and addressed the Bombay Municipality. His Lordship
sald 3

‘There is not, I believe, n single thoughtful Briton, who looks at the conncetion
between the two countries from o gelfish, or sordid, or purely materialistic point of riew.
There are few, if any, among them, who do not roalise the responsibility and desire
that it should be dilcha.rfetl faithfully. I pray you, I pray the native community in India,
to believe in the good fuith, in the high honour, and in the npright purpose of my country-
men. In England there are no two purties about India, It is the desire of all partios
tbot the government of this dsg:ndam-y shonld be conducted with insight und sympathy,
and that our guiding stars should be mercy and justice.’

“I hope and pray, gentlemen, that these words will guide you in your
decision to-day.”
The Council divided :

Ayes—20.

The Hon’ble Nawab B8aiyid Mubammad Sahib Bahadur; the
Hon'ble AMr. Subba Rao; the Hon'ble Mr. Gokhale; the Hon’ble
Mr. Mudholkar ; the Hon’ble Mr. Madze ; the Hon’blo Bir Sassoon David ;
the Hon'ble Mr. OChitnavis; the Hon’ble Mr. Dadabho ; the Hon'ble
Maung Bah 'Too; the Hon’ble Lieutenant Malik Umar Hayat Khan; the
Hon’blo Kour Bir Ranbir Bingh, of Patiala; the Hon’ble Bardar Partah
Bingh ; the Hon'ble Bir Vithaldas D. Thackersey ; the Hon’ble Pandit Madan
Mohan Malaviya; the Hon’hle Nawab Abdul Majid; the Hon'’ble
Raja Pramada Nath Roy of Dighapatia ; the Hon’ble Bir Bijay Chand
Mahtab, Maharajadhirajn Bahadur of Burdwan ; the Hon'ble Babu Bhupen-
drannth Basu; the Hon'ble Mr. Bachchidananda Sinha; and the Hon'ble
Mr. Mazharnl Haque,

Noes—32.

The Hon'ble Mr. Andrew; the Hon’ble Mr. Quin; the Hon’ble Mr.
Monteath ; the Hon'ble Mr. Phillips; the Hon'ble Mr. Gates; the Hon’ble
Lieutenant-Oolonel Davies; - the Hon'ble Mr. Blacke; . the Hon'ble
Mr. S8tewart-Wilson ; the Hon’ble Mr. Dempster ; the Hon’ble 8ir T. R. Wynne ;
the Hon'ble Mr. Kesteven; His Excellenoy the Commander-in-Chief; the
Hon'ble Mr. Oarlyle ; the Hon'ble Mr. Butler; the Hon'blo Mr. Byed Ali
Imom ; the Hon’ble Mr. Olark ; the Hon’ble Sir Guy Fleetwood Wilson ; the
Hon'ble Major General Grover; the Hon'ble Mr. Earle; the Hon%wle
Mr. Maclagan ; the Hon'ble Bir Lionel Jacob; the Hon’blo Mr. Robertson; the
Hon’ble 8ir Henry McMahon; the Hon’ble Mr. LoMesurier ; the Hon'ble
Mr. Holms; the Hon'ble Mr. Meston ; the Hon'ble Mr. Fremantlo ; ithe Hon'ble
Mr, Todhunter ; the Hon'ble Surgeon General Lukis; the Hon'ble M. Graves ;
the Hon’ble Mr. Macpherson ; and the Hon'ble Mr. Bharp.

Bo the resolution was rejected.

DUTY ON SUGAR.

The Hon’ble PaNDIT MADAN Momax MArAvIYA “Mr. President, I bes
to move that this Council recommond to the Governor General in Council
that the duty on imported sugar be so raised as to make it possible for the
indigenous sugar industry to survive the competition to which it is at present
exposed. Sugar has formed for along timo an important industry in this
country. In the United Provinees in particular and in many other provinees of
India in general, it has been one of the most valuable field erops for a long time
past. It gives regular employmont o a large number of persons at a time when
there is no other work available, and it repays those who employ their skill and
labour on it in a much largor mcasure than many other crops. It has a value
in the eye of the banker which Brobably no other crop has. In the Bareilly
Division, I am told o banker will advance a hundred rupecs an acre on sugar-
cane as soon as sugarcane has been sown, whilo he will not do that for cotton
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or any other orop, bocause the sugarcano is less affocted by the vicissitudes of
scason, and the hanker is sure that whatever misfortune might ordinarily befull,
there would still bo the certainly of a fair roturn from the sugarcane. 'The crop
hag always heen regarded by the Governmont as woll as by the poople ns a most
important industry. In the Financial Statement of 1877-78, Sir John Strachey
said of it :—

Tt is one of tha most important agricnituml staples of thoso provinces (referring to the
United Provinces), and it is important not only £9 the acriculturists sl the manufacturcrs
and consumers, but directly to the Government, which looks greatiy t> sugor cultivation for
its irrigation revenuncs.’

“ In o communication fo which Sir James Westlawd rofervad, in introduneing
the Bill to amend the Indian Tariff Act in 1899 from the Chamber of Com-
merxce, Calcutta, they said :—

" "The importance of cane cultivation in the agricultnral srheme of alinast everr provinee
in India is perbnps hardly approciated, except by those offivials whose dutica bave brought
tbem into association with tEE gettloment of land-revenuo.  The vomarls may le found in
many n settlement report that in sueh and sach tract the entiro rent, ond thercfore tho cntire
revenue, is paid from the cave field.’ '

“Up to 1677-78 thero was very little ruzar imported from foreign countrios
into India. A littlo sugar had about that time bo-un to come from Mauritius
into Bombay, but it did not corapeto with tho indigonous articlo ay it was very
small in quantity. This continued to he so until 1380.  Aftor 1800, while cane
sugar continued to come in increasing quantitics from Mauritiuw, o groat deal of
beet sugar began to be imported from Austria and Germany.  About this time,
the attention of HisMajesty’s Government in England was drawn to tho state of
tho sugar industry in the West Indics, and thoy called a Confurence to bave the
bounty mrevised. 'The Conforonca separated, howover, without coming to a

ctioal concluion, and then the Government of Iulin imposed countervailing
utics on bounty-fod sugar. Those dutios wore in force for nearly two yonrs.
‘When these dutics were imposod tho imports of sugnr wont down very largely,
from three millions to a little more than half o million hundredweights. But
the other Powers having agreed to modify the systom of bounties from Septem-
ber 1808, the Governmont of India lareely ceasud to levy countervaili uties
from that timo. The result has been that from that time forward the imports
of sugar have gone up by leaps and houuds. On this point the figures given
in the recontly published excellent book ou ‘ Sugar’, by Mr, Noél Paton, are
very instructivo, though they aro at the same time very alarming. They
show that the quantity of beet and cano sugar imnported into India from 1884-85
to 1009-10 has increased sevenfold and morc. The avornge quantity of hect
and cane sugar imported by sea into> British Indin in the fivo yens 1884-85—
1885-89 was 78,440 tons. Lhe avorage of tho five years ending 1800-91 was
87,730 tons. The total guantity imported in 1909-10 was 68G,169 tous.

“The average value of the sugar thus imported rose from Rs. 1,88,80,207
in 1884-80 to 1888-89, to Rs. 2,06,23,050 in 1890-91; it rosc to Rs. 10,49,09,452
in 1800-10. It is important to note that while tho quantity of sugar imported
has thus been growing so enormously, there has been a great denl of confrac-
tion going on in the cultivation of sugarcano all over tho country. In 1892-98
there were 2,798,637 acres undor sugaveano in the whole of India; in 1908-09
there wero only 2,254,067 nores.  That is to say, that from 1892 thero has heen
& not declino of somuthing like 550,000 acres, or a decline of about 20 per cent,
in the cultivation of cane in the whole of India. 'Fhe largest decline has
occurred in Bongal, being 63 per cent., and thers has been a decline of 74 per
cent. in the United Provinces. A thirl importont fact to note is that nlong
with this decline in the cultivation of sugarcane there has been a riso in the
price of gur. A study of the imports into and exporis froin each Provineo, by
son and rail, of tho total quantity of sugar, refined and unrefined, and the
net quantity retained during the last five years, 1805-05 to 1919-10, compaved
with the figures for the average of throe years ending 1865-00, makes it cloar
that all the provinces have increased, and most of them onormously iucreased,
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their net imports of sugar; and as IMr, Notl Paton says, after a careful oxamina-
tion of these figures, it is impossible to study these tables and doubt that the
declino in sugar cullivation in India has boen associated, cither as cause or
as offect, with grave disorganization of the internal sugar indust»r{. Mr. Noil
Paton has shown that this contraction of the sugar area has been poculiar
to that orop. Taking the case of the United Provinces, which produces
nearly 53 per cent. of the reported sugar crop of British Indin, he has shown
that while the area under sugarcanc has contracted since 1892-93 by 89,200
acres, or by 7'4 per cent., that under other crops has expanded by 6-6 per cent.,
and after taking into consideration whether any such contraction in the
cultivation of sugarcane might be accounted for by other causes, ho has been
driven to the oconclusion that the renson why sugnrcane did not share fully
in thmpreoiution of other produco is probably to be found in the cheapncss of
imported sugar. In other words, ¢ the competition of forcign sugar is the ono
constant, and progressive factor that accounts for the general decline in cane
cultivation.! Looking at the avernge of the last 10 yoars from 1889 to 1900,
it appears that thore has been an incrense of 397,000 tons in the quantity and
of Rs. 6,40,25,814 in tho value of the sugar imported. It appears also that
while the imports of sugar have thus increased by 397,000 tons, tho quantity of
what Mr. Noél Paton calls * potential sugar,’ that is, sugar that could ata stated
time be industrially produced in Indin without any radical change of method, has
decreased by MS,?BE tons, That is to say, that ‘ ton ycars ago imported snger
wos equal to less than one-sixteonth of the available indigenous sugar. Now
it is not far off one-fifth.” We know, of cowrse, that the price of the sugar im-
ported has fallen. It has fallen from Rs. 101 Fcr cwt. for the three years
ending 1899-1900 to Rs. 8'88 per cwt. for the last three years, while the price of
gur, say, has risen. 'This, however, is not a sign of an improvement in the trade
of gur. It is wrong to mﬂ:posa that imported sugar does not compete with gur.
A careful analysis of the figures by Mr. Noél Paton leads to the conclusion ‘that
in fact sugar does compete with gur; and we know that the Indian cultivation
of cane and the production of gur are steadily declining.’ These facts give,
Bir, a clear indication of the position of the sugarindustry in India. They show
that while the imports of sugar have been increasing, the area under sugar-
cane has been declining ; also that the production of Indian sugar has been
declining, and that the price of Indian gur has been rising. The result isthat
‘Wwe are now paying over 10} orores of rupees n year for sugar imported from other
couutries, and that we are threatened with the prospect of having to pay a .
much larger sum in the mnear futuro, unless somothing is done to arrest
the downward course of the industry.

“ It is in this position, Sir, tha{ I have thought it my duty to invite the
attontion of the Government tothe nocessity of taking some effective steps
to avert the calamity with which we are threatened. How that oan be done is a
question undoubtedly of great difficulty. We know under what advantageous
conditions the foreign industry is working. Our compotitors are wsing the
most scientiflc processes to produce sugar. They are utilising the result of tho
latest researches E]mt science has made. They are working on the centralised
estate system, growing cane on large flelds lying close together, having their
factories in the centre of compact sugar arens, crushing fresh sugarcane in them
and making sugar from the juice. ﬂlﬂy have tho advantage of using the most
up-to-dato scientific methods, and the ndvantage of having large capital to
finance their enterprise, 'We know on the other side that the Indian manufac-
turer is labouring under numerous disadvantages, ‘There are only small patches
of sugarcane fields and they are scatterod in different partsof tho country ; the
sugarcane that is grown 1s not of the best quality. 'I'he methods employed for
both growing sugarcane and for manufacturing sugar are dofective and
wasteful, and cannot stand comparison with the methods employed in other
countries.

“ With all these disadvantages it is clear that the Indian manufacturer
of sugar cannot hope to be able to compete with his foreign rivals. What then is
to be done ? Is the sugar industry of India to be allowed to go to the wall
completoly ? 'We have seen how tremendously it has lost ground in the last
ten years and more. Is it to bo allowed to be extinguished in this process of
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competition ? The compotition is undoubtodly formidable, The Indian culti-
vator, however, is not entirely to blame for not boing ablo to withstand thin
competition. Itisno fuult of his that ho has not recvived the bencfit of
education that his competitors in othor countries have had. 1t is no fault of
his that ho iy illiterate and ignorant, whilo in othor countrics his compoors
have long boen receiving tho advantages of genoral and technical knowledgy,
of trained skill and sciontific advice. He has boon doing his work aceording
to his own primitivo mothods to the best of hisability. It has boen said that tho
industry is lneflicient, and that it is largoly so becauso of tho laziness and un-
willingness of the Indian oultivator and manufacturor to take to modorn
mothods. I bog the Council, and I beg tho Govornment, to judgo the Indian
cultivator and the Indian manufacturer with the considorntion that their caso
domands, I submit that the agricultural conditions which obtain in India aro
not of the making of tho Indian oultivator. It is no fault of his that sugarcano
is grown in patches over scattured areas. Ho has been suddenly confronted by
now conditions that have been doveloped in othor countrivs. In rovoral su
countrios people have taken possession of vast unocultivated fiolds in new lands;
and they have found it quite ensy to plant large compact arcas with sugareano.
The Indian cultivator cannot o re\-oiut-inniso the couditions provailing around
him os to bo ablo to do so. Nor aro the technieal knowledgo and trained skill avail-
able to the Indian manufacturer as they are to their foreign rivals. I am morely
drawing attention to theso facts in order that the cultivator and manufacturer
should not be judged hardly. It hasalso been said that Indian manufactuvers
are to blamno for not combining to work on a large scale. This want of the
spirit of enterprise or initiation is partly the result of the system of over-
government to which he has been subjected. And it will take him some time
to develop the capacity for organisation. That being so, the question which
arises is whether the ernment will leave him in the lurch in the meantime,
and allow him to be beaten and discomfited by his rivals in other countries, or
whether the Government will take qzty on his condition, make a reasonahle
allowanoce for the disadvantages under whioh he is labouring, and extend to him
the shelter of its protection for a time, to enable him to live, to give him a chance
to improve his methods, and to see if he cannot by improving them compete
successfully with his foreign brethren.

“It would be a calamity, .Bir, the gravi;f' of which I cannot describe, if the
sugar trade of India is entirely extinguished, or if it is oven largely killed by
reason of this competition. In a letter which he addressed to ihe Government
of Indin in 1809, the then Licutenant-Governor of the United Provinces (Bir
Antony MacDonnell) said :—

It is of much more importanco to this province to proserve the mugar industry on the,
basis of present artangements than to have n cheap foreign sugar supplied to the consumors
of the refincd article. The closiuﬁ of refiuerics must lond to a contraction in the noreago
under sugnr. This reduction might, if tho refining industry were destruyed, reach a maximum
of 300,000 acres. Such a reduction in the ncreage under o valnable and paying erop would
cause far-renching injury to Inndlords, tonants and the labowing population, and might affect
the well-being of tho rural classes to an extent that would produco werious discontent in ~ the
sugarcanc growing regions. The stability of the Government revenna would ba affected,
not indeed directly, hecause the land-revenuo assessinents are not ordinarily made on the
special or crop rent that are in some places paid for land let out for o cuno crop, but beeause
tEc reduction of the profits of a valuable erop would impair the rent-paying capacity of the
tenants nnd thus criple the resources of tho landlords.”

“That was said, Sir, in 1899. Receantly, in addressing the Agricultural
Conference which met in Jummr{ lnst at Allahabad, our present Lieutenant-
Guvernor, Bir John Hewett, nlso referred to the ruin with which this industry
was threatened in the following words :—

Thirty years ago we had 300,000 acres of indigo, with all the employment furnished by
the manunfacture of the dye ; lo-day we bave little more than 40,000 acres nnder the erop,
which is indeed no longer known in many localitics whero it wns onze n source of employment
and of profic. Sugarcane, as I have just said, is threatened, and I can searcely jmngine the
extent of the disaster to the provinco should our ncreage of eane, which last year excesded a
million acres, dwindle in the samo proportion us our acreago of indigo.”

“Now, Bir, that being the position, I submit that tho Government should be
pleased to consider what course should be adopted to afford tho protection that
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this industry nceds. It is quito clear, ns Mr. Notl-Paton has pointed out, that,
unless something is done to protect it, this ancient industry of India, one of
India’s great asscts, would secm to bo doomed. As to what thot something is
opinions will differ. But there is no disagreement about ono matter. It secms
to be gencrally agreced that if India is to retain hor industry sho must im-
prove her methods both of cultivation and of manufacture. But the question
1s whether, if he is lcft to himsclf, if ho is loft without any temporary protec-
tion, the Indian cultivator or the Indian manufacturer will be able to hold hia
ground so long as he will be employed in bringing his methods up to date, 50 as
to be able to compete with his foreign brethren. E.;I submit that it is not likely
that he will be able to do so. Theso methods of improvement will requiro time:
methods of cultivation cannot be improved in a day. Local Governments bavo
been busy for some time past in the different provinces, and in none moroe so
than in my own provinces, in encouraging the sowing of improved sugarcane.
There have beon pamphlets published and advice freely given by officers of the
Agricultural Department of the Government to help the raiyat™ to improve his
methods, and tol;lolp tho manufacturer to employ less wasteful methods of refin-
ing sugar. But, Bir, those methods will take time. It willnotbo 1}7085“’}0 forthe
Indian cultivator or the Indian manufacturer to so equip himself with up-to-
datoe methods at once as to be able to withstand tho competition to which ho is
exposed ; and the question is whether he should be allowed to go to the wall, or
a helping hand should be given to him to onable him to protect his industry.
I may at once say that I'am not for a permanent e)mtoc‘l:iw duty on importod
sugar. My whole objoct is to have the import-duty so raised and for such time
only asit may be necessary in ordor to enablo tho Indinn producer to
compete on fair terms with bis foreign rivals. I would be willing, Sir, that the
duty that may be imposed should be of a graduatod scalo ; that it may dccline
as time goes on ; but all that I wurge is that the protection that the Indian
cultivator and the Indian manufacturer need at the present moment ought to be
extended to them.

* The discussion that has been raised in connection with this resolution in
the Press has brought out two divergent sets of opinions, One is that it isa very
evil course to suggest that the consm;lfption of the cheap sugar which my coun-
trymen are having now by reason of the imported sugar ought to ho checked
and that these countrymen of mine should be deprived, if tho resolution I have
Eroposod is accepted by the Government, of a very usoful artiole of food which

hey very much require. As to this, I submit, Bir, that it is truo that if the
duty on imported sugar is ra.iﬂaci, the price of the imported sngar would
‘no doubt nise to a certain extent. I am quite alive to that aspect of
the question ; but what I submit is, that itis neccssary in the interests
of the people of the country as a whole to take a larger, a inore compre-
hensive, view of the matter. Granted that it will Le necessary for a time
for thoso of our people who consume foreign sugar to pay a higher price than
they-do for it at present ; but if that is the only condition on whieh, the only
rice by an‘ing which, a great national industry can be kopt alivo, there should
Ee no hesitation in paying that t!;rice. As against the loss which consumors of
cheap sugar would suffer by the duty on sugar being raised we ought to weigh
the loss which eultivators of sugar-cane, manufacturers of sugar, and the
labourers and agents employed in the business will suffer if the duty is not
raised and the sugar industry is allowed to be destroyedin the competition to
which it exposed. This, no doubt, raises the great question of protection and
free trade. In the discussion that hasheen going on in the Press, one view
which has been put forward is that all suggestions for imposing a protectivo
duty are ovidence of a wicked want of regard for the intevests of the
peoFle, and it has been quietly assumed that all advocacy of the principle
of free trade .is unquestionable evidenco of friendliness to the masses of
the people. I venture to say, Sir, that neither protection nor free trade
are necessarily i beneficial for any country in all times and undor all cir-
cumstances. Protection may be good for onc country at one time, and
free trade may be good for it at anothcr time. Take, for instanco, tho case
of England. :England built up her industrics with the help of protection ; but,
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later on, as England found her position strun%t!muctl, sho gave u[fb rotoction ;
and for a long timo past she has heon ono of tho strongast apostles of the doctrine
of free trado, But ermr\nil', America and nearly all othor countries "of the
West Lave not listencd to tho teaching of Englaud in this matter. They have
built up their industries—and Australin and Japon and Russia have been buildine
up their industries—with the help of protoctive duties. And now that Engla
has found that tho industrios of America, Germany and other countrics fosEEcrod
by protective dutics have become formidable rivals to English industries, we
find that there has come about & tromendous rovolution in the ideas of the
English people, and the great Tariff Roform movement is the expression of that
ohangs 1n the conviction in tho miuds of a Inrge siction of the English poople
that fair trado is botter than free trade. As Bismarck once observed, free
trade is the weapon of the strongest. For countries which are in tho initial or
backward stage of developmont of their industries, and uro oxposed to formid-
able competition from their moro advanced rivals, the policy of protection is
undoubtedly the safest policy. Frce trade, no doubt, makes it possible for
a people to have cheap produce by o[:)eniug thoir fronticrs to the entire world,
In the cnse of sugar, too, it will enable our poople to have cheap sugar; but
free trade has never been known to develop the productive powors of o nation.
On the contrary, we find that while a certain portion of the population is no
doubt having the advantage of a little cheap sugar, a great national* industry
is hoing slowly but steadily underminod. In this view it is not ouly perinis-
sible but absolutely essentinl that recourse should be had to such temporar

roteotion as I have the honour to advocate to save an ancient nationa
industry from extinction.

“ There is another aspect of the'question to'which I would invite the attontion
of the Oounoil in this connection, India is undoubtedly largely an agricultural
country. It has been snid times without number that the famines to which it
is exposod and the inability of the people to withstand the effocts of scarcity are
one of the unfortunate consequences of India being largely an agricultural
country. The Famine Commission of 1878 pointed out that at the root of much
of the poverty of the Eeq:le of India and of the risks to which they were exposed
in seasons of scaroity lay the unfortunate circumstanco that agriculture formed
almost the sole ocoupation of the inass of the. pcople, nnd they recomnmended
that a diversity of pursuits should be introduced to draw awny a portion of the
population from agriculture and to train them to carn their living by menns of
manufactures. They were quite oclear and emphatic in expressing their opinion
that uuntil that was done thio economio situation in India could not be radically
improved. Those were the views expressed by a Comunission appointed by the
Government in 1878, and from that time up to this many high officials of
Government have expressed tho same view regarding the nced for diverting
a certain portion of the population from agricultural to manufacturing pur-
suits. How then, Bir, is that to he done ? It is obvious that the two most
important divisions of the industries of a nation are agricultnral pursuits and
mfuostrial pursuits: for all material production ono or u%hor of these must Le
rosorted to. It has been truly observed by a groat writer on political economy
that © a nation which only carries on agriculture is an individual who in his
material productions lacks one arm,’ and that ‘a nation which oxchanges agri-
cultural products for foreign manufactured goods is an individual with one arm,
which is supported by a foreign arm. This support mrl?' bo usoful to it, but it
cannot be so useful as if it pussossed two arms itself, and this because its activity
is dependent on the caprico of tho foreigner." In possession of a manufacturing
power of its own, it can produce as inuch provisious aud raw materials as the
same manufacturers ean consume ; but if dependent upon foreign manufactures,
it can merely produce as much surplus as foreign nations do not care to produce
for themselves, and which they arc obliged to buy from another country. At

resent we aro producing too largely raw materials which are not consumed
y manuwfactures at home, but are exported. Too large a ptoFortion of our
population is therefore dopendent on agriculture. And the result is that when
the rains fail, at the vory first touch of scarcity wo havo to witness the most
pitiable sight of vast numbers of people being unablo to keup themselves and
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thoso depondent upon them alivo unless the State runs to their rescue. We
also havo to witness tho spectacle of this great country, rich in natural resources,
gtanding up to reccive alms not only from tho Btate, which in itself is Lad
enough, but also to recoive alms from foreign countries like America which con-
vorts thoir agricultural produce into manufactures. Iam not ungrateful for the
help they have given us in the hour of ourdistress. But it is a mattor which
certainly is not flattering to the Government or the people of this country, that
they should be driven after a period of evory few years into such & position that
they cannot save a large lﬁ)ort.i(m of their population from the jaws of death
unless Government or the charitable people of other countrics should come
to their rescue. This position cannot be improved unless manufacturing
pursnits  are promo along with agricultural pursuits. It will
certainly bé made much worse if an existing industry is allowed to be killed by
foreign competition. I havo snid, Sir, that in soasons when thereis no other
occupation to be had, sugarcane affords work to a large number of lo.
The point of view then from which this question has to be approached 1s this,
that 1t is not & question which affects merely the consumer; it 1s not a question
which nffects merely the importer; but t{nt it is & question which affeetsa
much larger cirole of people. It affects those who grow sugarcane, for they
grow a paying crop for which t.hei find rendy market at Thome ; it affects
those who monufacture sugar, and those who employ their timoe profitably on
that work throughout a large portion of the year, and who do not form an
inconsiderable E:)rtion of the t]l)}opulation. In this view, Bir, the temporary loss
and even hardship to which the consumers of sugl:r may be subjected is a hard-
ship which they have to bear in the interests of the couniry as a whole. 'I'his
great orop is one of the few crops which it has been possible up to this time
to utilise for manufacturing purposes. In other respects this country is produc-
ing crops partly to consume them itself in their natural form, m:fly partly to
export them in their raw condition to othor countries. At preseut Eugland
is 1n neod of more cotton, and a number of our cultivators wili, be encouraged
to grow more cotton. They have been growing a great deal of wheat, for the
have not only to supgiy the needs of this country but also of England wi
wheat., But there should be a limit to this ruralisation of India for the advan-
tage of other countries, Neither wheat nor cotton would compary, in national
value to the country, with sugar, because sugar has this advantage, that it
gives occupation to both agricultural and manufacturing pursuits ; that while
0od value is gained by those who cultivato sugarcane, it is also capable of
%cing locally manufactured ; and a produce which cannot only be grown in
the country, but can also he manufactured in it, has, I submit, a much higher
national value than a produce which is to be exported in its raw condition. If
I may quote from a great writer on political economy :

‘The agricultural power of production is so much greater the more intimately a
mnl‘lufactﬂl’illi power eveloix-d in all it branches is wnited locolly, commercially “and
politically with agriculture. In proportion as the manufacturing power is thus developed
will tho division of the commercial operations and the co-operation of the productive powers
in agriculture also develop themselves and be raised to the highest staga of perfection. That
nation will therefore c{)ocsesn most 17roduotiva power, and will unngerluatltly be the richest,
which bas cultivated manufecturing industry in all branches within its toritory to the
highest perfection, and whoso territory and ngricultural production is large enough to suppl
its manufacturing population with the largest part of the necessaries of life nnd raw materials
which thoy require.’

¢ In this viow, Bir, it would bo a national calamity that the cultivation of
the sugarcane crop, which can be locally manufactured, which has so profitably
been manufactured so well in the past, should be discouraged and diminished
as it is bf.-in§l diminished by the large influx of cheap foreign sugar. "If this can
be prevented by imposing a protective duty on sugar, there should be no
hesitationin imposing it. Thedisadvantago to which a part of the ];opulation
will be subjected in having to pay a little higher price for sugar will be only a
temporary disadvantage. Protective dutics mo doubt increase the price of
foreign manufactures; but suvely, after s time, as the national industries are
encouraged and developed, the price of the indigenous product is assuredly
brought down lower and lower, No ono has suggested that thore should be any
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restriction imposed upon the free transport of sugar from one part of the country to
another, The only suggestion is that there should be a higher import-duty levied
on foreign sugar; and I submit that the sacrifice thnt a portion of the people will
be called upon to make will be more than justified by the gain which will acorue
to the community and the country as a wholo by the preservation and promo-
tion of a great national industry. '

“I will not take up muoh more time of the Oouncil. I appeal, 8ir, to
the Government to look at the question not merely from the point of view
of the individual consumer, but from the larger point of view of the country.
It is now well established that 2 nation must sacrifice and give up a measuroe of
material property in order to gain or rotain the powor of united produoction ;
that it must sacrifice some present advantages in order to insure to itself future
ones. The Government have themselves recognised the soundness of the prin-
ciple of protecting a national industry from the results of free imports by
levying a countervailing duty on sugar in provious years. If the Government
are satisfed that the industry cannot be saved without protoction in the time
that it will require to bring itself up to thestandard of other competing countrios,
then I submit the fairest thing—the most rensonable thing—to do is to extend
the needed protection to the industry. The measure of a protective duty has to
be determined after a careful oconsiderntion of the facts. Personally, I am not
afraid to suggest a duty of even 80 per cent., or more if mneocssary, and I
earnestly hope that the Government will not allow this ancient industry to die
for want of the protoction which it needs at present and which it is in the
power of the Government to give to it. I commend the resolution to the
acceptance of the Council.”

The Hon'ble Mr. GorEALE: “8ir, I heﬁ to move the following amend-
ment to the resolution which my Hon'ble friend has proposed :—

‘That this Council recommends that the Goveroment should order an inTﬁrr by a

Comnmittee of competent persons into the srmnt condition of the sugar industry in Indin with
a view to ascertaining what action can and should be taken by the State to save the industry

from the threatened ruin.’

“8ir, I would like to state at the outset that mz amendment is a friondly
amendment to the resolution. My Hon'ble friond has proposed that the Gov-
ernment should so raise the duty on importod sugar as to onable the indigenous
sugar industry to survive the competition to which it is at present oxposed. A
very small caloulation will show that for this purpose a duty of not less than 30
to 40 per cent. will be required, and possibly even a higher rate may have to be
imposed. It depends on what kind of sugar you want to protoct from the
competition of forcign -:Ear. If it is the sugar manufactured by factories
worked by foreign m¢thods, the duty will have to be about 40 per ocent. If,
however, it is the sx gar manufactured by indigenous methods, then the duty will
have to go higher, asa may have to be as high as 80, 90 or even 100 per cont.
Therefore, without sxpressing an opinion on the proposal made by my Hon'ble
friend, I suggest an enquisy into the condition of the industry—and my Hon'ble
friend will himsolf recoguize the desirability of this—before his proposal 1s definite-
ly considered by the Government. What I urge is that the Government should
appoint & Committes of competent persons connected with the industry as also
representing the Government and tho public to t-horoughlﬁ investignte the condi-
tion of the 1mdustry, and to recommend what action may be reasonably expected
from the State, and should he taken by the Stute. Sir, thore is no doubt _\v]lat'-
soever that tho sugar industry isin o very bad way and that the decline is

rogressive. There is also no doubt that the imports, especially of Java sugar,
anl been going up by leaps and bounds. 1In ten yoars thoy have risen from
a value of about £170,000 to over 4 millions. I think these figures are sufli-
cient to show what enormons quantities of Java sugar are now coming into the
country, and to what serious competition the sugar wanufactured in India is
exposed. Bir, the great German ecoromist, List, points out in one place what
happens when a conntry like India comes into tho vortex of universal compoti-
tion. He rays that when a comntry, industrially backward, with antiquated
methods of manufacturo, dependent largoly on manual lubour, comes into the
vortex of universal competition—competition with countries which use steam
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and machinery and the latest researches of scionco in their production—the first
effect is to sweop off local industries, and the country is thrust back on agricul-
ture and rondered almost entirely agricultural for some time. But then, hore,
he says, comes in the duty of the State. When such a situation is reached, the
Btate, he snys, should step forward, and by a judicious system of protection it
should foster such industries as are capable of boing fostored, so that the country
may once again enter on its industrial path with the aid of the latest appliances
and ultimatoly stand successfully the competition of the whole world. Now,
Bir, as I pointed out this morning, if we had a potent voice in the administra.
tion of this country, I cortainly would strongly advocate that the Government of
India should follow this advice of List: butas things aro, for & long time
to come, this will not be practicable; and as practical men, we must accept the
situation and make the best of it. Personally, thorefore, I think that for
the present we should ask the State to give only such halg to thoe industry,
s it can, without running counter to the &rinciples which aro at present
in the ascendant in the administration of this country—I mean free trade
principles. Bir, I stated my opinion this morning that I was not sorr
that the polioy of the State to-day is a free trade policy : it is the least harmful,
it is the snfest, and till we are stronger I should not like to see it change. If
the Government of India or the Secretary of Btate had the power to grant
fhrotection in present circumstances, I am not sure that it would be emﬁloyed in

o best interests of the peop]e of this country. I, therefore, personally do not
ask for & high protective tariff ; but I urge that an enquiry be first made to find
out in what way and to what extent the Btate can help this industry.
8ir, at the Educational Conferenco which was held the other day st Allahabad,
under the Chairmanship of the Hon'ble Mr. Butler, this question of the present
condition of the sugar industry came up for consideration in connection with
the subjoot of technioal and scientific education. And my Hon’ble friend
Mr. Mudholkar made st the meeting a number of valuable suggestions, and
there was a representative of the sugar ind from the TUni Provinces,
who also stated what the difficulties of the industry were which required to be
overcome. It was a most interesting discussion, and I have no doubt that
Mr. Mudholkar, who will probably tske paxt in this debate, will state here
what he stated to the Conference. It seemed from that disoussion that there
was & great deal that the Government could do for the industry even if it did
not impose a high protective tariff; in the matter, for instance, of making the
sorvioes of expert chemists available, in the matter of the terms on whioh
land may be held, in the matter of irrigzation and other facilities,
and so forth. I therefore suggest that s Committee should be appointed
to investigate the condition of the industry and consider what assistance the
Government may give in order that tho industry may be saved from the
threatened ruin. The Committee may also be asked to report if any protective
notion can be taken by the State, and, if so, what that action should be.

¢ 8ir, I think it, necessary to point out that in any scheme of protection
that may be proposed by a.njlrz 7, three questions arise, which must be care-
fully considered. The first question is, what will be the difference to the
cultivators, if a high protective tariff is imposed, and by its means they are
kept to their present cane cultivation ? And how will they fare if the cane
cultivation is allowed to go fout, as it is steadily going out at present ? We
find from Mr. Noél-Paton’s recent pamphlet on the subject that during the last
9 or 10 years the area under cane hasdiminished by more than 8 per cent.
and that the area under other crops has correspondingly increased by more
than 8 per cent. This shows that the area vacated by cane has been occupied
by other crops. The ?ueation thercfore arises, how the cultivators have fared
under this change. If it is found that the going out of the cane and the
coming in of other crops has injured the cultivators, it will be a strong argument
in favour of the Siate doing something to prevent this substitution takin
place. If it is found, on the othar:hand, that the substitution has not inju
the oultivators, then, so far as the cultivators aro concorned, the plea for
rotoction loses a great deal of its force, The Hon’ble Pandit Madan Mohan
gdslaviya read an extract from & speech by a Licutenant-Governor of the
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United Provincos, in which a distinet opinion is expressed that the substitu-
tion of other crops would injure the cultivn.%ora. *If that is o, that
would be n strong argument in favour of tho Government doing somethin

to prevont such an injury to tho cultivators; and this is the first question tha

must be considored in connection with this matter,

“Tho socond question is, supposing that a duty of 30 to 40 per oent. is
imposed, on whom will it mal][;r fnll% Roughly spoaking, 8ir, IPc?ok at the
uestion in this way. The poorest classes of this c(mn%ry hnrdly ever use sugar;
they use what wo call gur or jaggery. e will assume that all those whose
annual income is Joss than Rs. 100 generally use gu» or jnggery, ond that per-
sons above that limit use sugar, using it in greater and groeater ortion as
you go up.  Wo will further say that to those whose income exce . 1,000 o
year, it will not much matter if the price of sugar is raised by 80 or 40
cent, There rumains the class \r]pmse income is between these two limits
of Rs. 100 to Rs. 1,000 s year—a class that undoubtedly uses sugar
and is interested in having it c.henB It is o very numerous class, and
it would undoubtedly be hit hard Ly an increase in tho price of sugar.
Members of this class use sugar in large quantities not only on coromonial and
festive occasions, but ordinarily; and the bulk of whatover extra duty
is imposed will come out of the pockets of this olass. Now, o 80 per cent. duty
on Java sugar means—the last imports being four million pounds or six croves
of rupees—very ncarly two crores. A duty like that will therefore take
two crores of rupees out of the pocketa of this poor clnss; aud, if the cultivators
fare neither better nor worse, whether they grow cane or other orops, then

the only result of the duty will be that this sum of 2 orores will go to
so raise the profits of the manufacturers in India as to enable them to
remain in the ind . And'this directly brings us to the third question:

who will really benefit by » 80 or 40 per cent. duty? I have already
observed that a 80 or 40 per cent. duty will not suffice to bring the old indi-
nous porfion of the insgstry within the line of protection. The factories
hat will receive the protection are those run on European lines, and it is no
use disguising the faot that most of these factoriesare in European hands and
their profits go to Englishmen. Bir, I do not grudge to an Bnglishmau 8
single penny of the money he may legitimubol{) make; but I think it is a fact,
which must be fairly and squarely faced, that by a 80 per cent. duty on sugar
we shall take two orores out of the pockets of o poor class whose earnings are
between Rs. 100 and Rs. 1,000 & year, and we shall transfer this sum practi-
cally to the pockets of English manufacturers of sugar in the country. I do
not mean that they will thereby realise any large profits in the industry—prob-
ably ‘you will by means of the duty just enable them to remain in the indus-
try ; without this bonus, they may have to abandon the industry nnd dovote
themselves to somothing else. But even if the manufacturers realize no
more than ordinary profits, the question most be considered—is it just that
a-sum of two croves should be taken “out of the pockets of a poor class and
put into the pockets of the manufacturers, to enablo themn torealize ordinary
profits and keep up the industry P 8ir, I only suggest thoso points, which striko
mo as serious, for consideration, I think these questions rcquire to be
carefully considered beforo any aclion is taken on tho lines suggosted by my
Hon'ble friond. I am not necessarily against all protective action by the Etata.
“ But I strongly liold that every proposal of protection must bs judged
upon its merits, and it is for this reason that I suggest this enquiry. With
theso words, 8ir, I move my nmendment.”

The Hon'ble Paxspir Mavan MonaN MALAvVIYA : “T am willing, Sir, to
acccyt. the amendment of my friond, and I am willing that the discussion
should procecd on the amendment.”

THE Presiopxt: “The resolution of the Hou’blo Momber cannot be
withdrawn  without the ninendment fnllin% to the ground, T think the best
course will therefore he that the debato should proceod on the assumyiion that
the amondinent is the material l}ucslion before the Council. I would then put
the amendment first to the vote,’
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Tho Hon'ble Me. CrArk : “I think, Sir, it will save timo if I speak at
once on the Hon'blo Mr. Gokhale's amoendment, and I wi'll endesvour as far
as possible to avoid going over tho same ground twice if it is necessary after-
wards to debate the motion moved by the Hon’ble Pandit.

“It is not easy, Sir, to asscss the exact position of the sugar industry
to-day, of which the Hon'ble Members who have spoken have both drawn a
somewhat gloomy picture. . As is often the case in regard to such quostions in
India, there are factors which are not susceptible of ordinary ecconomio
measurement and which greatly obsoure the issue.

“On the one hand, we have a rapid and alarming increase in the imports
of forcign sugar; on the other hand, the area undor sugarcnne in India,
although it has decreased, has not deoreased proportionately with the incrcase
of the foreign imports. On the one hand, we have antiquated and wasteful
methods of production which & priori it might be sup would De fatal to
any industry competing with the produce of modern processcs and up-to-date
inachinery ; but, on the other hund again, there is the strong predilection of
Indians for their native sugar to be taken into account, coupled with an
equally strong prejudice against the foreign article, the possible ingredients
o% which they regard, quite unjustly, with grave suspicion. Thore 18 conse-

uently in many aress, in defiance of all the laws of economics, a greater
ﬂemand for the dearer than for the cheaper article.

“Turning to the statistical data, we find that tho imports have incrcased
lately, as I have said, with alarming rapidity. For the five years ending
1900-01, the total average annual imports were 202,000 tons of cane and beet
sugar taken together. I think the Hon'ble Pandit gave the fizures for cane
only, which accounts for the disorepancy between my figure and his. The
average for the next quinquennium ending 19005-06 was 880,000 tons, Binoce
then the imports have gone up by leaps and bounds until last year they
reached 680,000 tons, or nearly double the average amount in the gve years
ending 1006-08. On_the other hand, the acreage under cane in India has not
deolined proportionately. Qoing baok twenty years, I find that the highest
recorded aoreage in that period was 8,100,000 acres in 1891-82. 8inoce then
the acreage has fluctuated considerably, no doubt according to the seasons, As
short a time ago as 1007-08, it again touched a high point when the acreage
was 2,708,000 acres. . There was, however, a very bad monsoon in 1907 and
poor rains followed in 1008. Sugar at its best is a very precarious crop, and
after dronght or famine the poorer cultivator prefers to give up such crops for
other crops which will bring him in a safer and a quicker return. Conse-
quently it is not perhaps surprising that in 1908-09 there was a drop of 460,000
acres, There was a sti furtier decline in the next year, but last year there
was o slight recovery. No doubt the high prices of food-stuffs, foddoers, etc., have
contributed to some extent to the snbstitution of other crops for sugar-cane,
and it is not necessary to assume that the substitution so caused will necessarily
continue. But certainly the figures seem to indicate that the crop is becoming
less popular with the cultivator. :

* Tt is not easy, as I Lave said, to sum up these somewhat contradictory
data, but perhaps the position may best be put in this way. Undoubtedly,
unless better methods can be introduced m:uF the cost of production brought
down to & moro roasonable level, the industry is in considerable danger. Japan,
it is said, will soon be self-supporting, and this will let loose even a larger
uupgly of Java sugar on India than we get at present. Tho danger is not
perhaps immediate, but the necessity for the industry reforming itsolf is none
the less a very real one. The predilection of the Indian for native sugar to
some extent takes the question outside the ordinary economic sphere of suppl
and demand, and the continuance of this predilection is a very valuable asset.
But wo cannot of course depend on it going on for ever.

“ The Hon'ble Member (the Hon'ble Mr. Gokhale) bas urged that the
Government should appoint a Committee of enquiry to examine into the con.
ditions of the industry ¢ with a view to ascertaining what action should bo
aken by the State to save the industry from the threatened ruin.’ I bave
indicated that in the latter prt of this motion the Hon'ble Member is perhaps
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fuintiug the present position of the industry in unnscessarily sombro colours.
must alsa point out that in the proposal which ho actually placed before the
Council in his speech he ecemed to be advoeating an enquiry into the effccts of
a protective duty on sugar, which is nu absolutely different thing. It is quite a
differcnt thing from an en uiry into the present conditions of the sugar indus-
try with a view to seeing what can be done to help it. The enquiry, as ho put it
before the Council, scoms to excludo other mothods of assisting the industry hesides
protection. I fully ndmit that there would bo ample groundsto justify granting
an enquiry if Government were not already alive to the position and were not
already, in conjunction with the Local Governments, doing their hest to im prove
the mothods of cane cultivation and tho manufaoturo of sugar throughout the
conntry. The Department of Revenue and Agriculture ave doing o great deal
in this direction. Bcientific onquiries arae heing conducted into the disenses of
cane, nnd enquiries are being mado in various farm stations as to questiona of
manure and cultivution. Experiments have boen fried in machinery with a
view to improve the native mcthods of refining ; imported canes hnvebeen dis-
tributed anﬁ in some parts of tho country are largoly suporseding the old cane ;
and advances of lnrge sums of money have been made in rome districts to cul-
tivators. Any one who visited the Industrial Bxhibition at Allahabad could
not, I think, have failed tohave boen impressed with the admirable work which
is being done in the United Provinces by the able Direotor of Agriculture,
Mr. Moreland, both towards improving the existing methods of production and
towards demonstrating to producers the possibilities of up-to-date machinery.
The Hon'ble Pandit just now referred to our competitors’ methods in sugar
production, and especially to centralization. The chief characteristics of this
systemn are summarised and explained in Mr. No&l Paton’s most uscful * Notes on
Sugar in India’, and I do not think I need go into them now. But it is clearly
a very difficult matter to apply these methods in India. It is essentinl for
success to a factory on the centralised systom that it should be certain of
receiving every year a sufficient quantity of cane from mmgnmtively small dis-
tancesto keep it ranning throughout the sugarreason, whioch lasts for about one
hundred days. There is nothing so difficult, I belicve, as to bind down the
Indian cultivator to give you a regular su{’ply of a certain Icrop year after year.
This is no doubt one of the great difficulties which will have to be got over,
and so far as I can see the onﬁy way to do so is by gradually familiarising the
cultivator with the advantage and profitableness of the n{sé:m Until this is
done the establishiment of a centralised factory on at all o large seale would
involve its promoters in a very considerable risk. At the Allahabad Exhibition
M. Moreland, the Director of Agriculture of the United Provinces, had
arranged with an XEnglish firm to show a factory of modern t in
every partioular, except that it is intended to work on o small scale. I daresay
many Hon'ble Members may havo actually seen it at work. It is constructed
to manufacture 100 tons of sugar in the 100 days of the sugar season, utilising
- roughly the produce of 100 acres of cane. Gonerally speaking, in industrial
matters, working on a large scale is essential to economio sucoess. But in India
things do not go according to the ordinary economic laws, and the industry
has the great ndvantage of a strong native prejudice in favour of native pro.
duced sugar. At any rate, if this factory, as it is hoped, is oventually trans.
ferred to the country and set up as a working concern, it will bea ver
interesting experiment which will be watched with great interest, as it may dﬁ
something at least towards opening the minds of the eultivators and producers to
the importance of adopting the centralised system of working.

T have discussed this question of centralisation, though perhaps it is hardly
in order on the amendment to the Hon'ble Pandit's resolution; but I have
discussed it at some length in order to show that the Government are fully alive
to their responsibilitica 1n respect of the sugar industry. At the same timo they
do not consider that an enquiry at the present moment is necessary or desirable.
They are entirely in sympathy with the object that the Hou'ble Member has
in view, but they cannot ﬁut think that to appoint a Committee now would tend
rather to suspend present activitics pending its report than o promote the im-
provement of the industry. I regret therefore that the Government cannot
accept the Hon'ble Member's amnendment.”
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The Hon'ble Mz, MupuoLgAr: *I regret to notice tho views advancod
by the Hon’ble Mr. Olark and to learn that Government are not prepared to
appoint a Committeo such as the Hon'ble Mr, Gokhale has proposed.  1f the ori-

nal proposal of my Hon'ble friend Pandit Madan Mohan Malaviya was
efore the Council and no other, I could have understood the attitude of the
Hon'ble Member and of Government. But what my. friend Mr. Gokhale has
put forward is a thing whick is so much in accord with what has been advanced
on behalf of all responsible administrators, especially those belonging to the
United Provinces, that I thought our friend L[):. Goghnle's suggestion would bo
readily acceded to by the Governmnent. However, as it has not been donc it has
become neccessary to .put forward in as brief a manner as possible the
matters which really require consideration. One thing which is clear
is this, that the cultivation of auﬂmno has becn going down nall over the
country excoptin Madras. In Madras alone there has been some riso in
the aoreage under sugaroane cultivation. DBut, after all, Madras has not more
than 90,000 acres under such cultivation. The largest arens are those in
the United Provinecos and in Bengal, But in Bengal, from one million and:
about one hundred or two hundred thousand, it has dropped down to about
five hundred thousand acres ; and in the United Provinces it has dropped down
from nearly one and a half millions to one million and one hundred and fifty
thousand acres. These are very great drops. The fears which were expressed
by some of the Lieutenant-Governors of the Provinoes seem to have bocome
true. Now, the Government in this country is the lar, landlord, and the
United Provinces is a territory which does not enjoy the blessings (or what-
ever they might be called) of a permanent settlement. Land there is liable to
periodical revisions of settlement. The Government thus is greatly inter-
ested in séeing that the agricultural prosperity of that part of the country is
laced on & firm bagis. Now, Bir, wefind that the Lieutenant-Governors of the
rovinces state solemnly (what is a fact) that the sugarcane crop is in various
districts the most important carop. Then is not this shrinkage of sugarcane
cultivation a very serious matter for.the Government itself to consider ?%Ve are
told—and it is undoubtedly the fact—that the Agricultural Department is
making experiments of considerable im:ortance for restoring .the remunera-
tive character of sugarcane cultivation. Well, Sir, the experiments which
the Agricultural Department. is making for im]JI'ovin?i the quality of this
produce are valuable beyond qilesl,ion though they do not satisfy all the
requiremonts of the situation. 1t is a fact that the indigenous varieties of
sugarcane in India, in Northern India especially, are of a very poor kind. But
we bave the experience of Mysore, which shows that though you may grow
superior varieties that does not néoeasarilg lead to success. That thereforo ‘is a
matter which has tobe taken intp consideration, There are more than one
difficulty which we have to surmount. One of these difficulties, viz., the inferior
varieties from which our sugar.is oxpressed, is being dealt with by these
experiments. .We have yet to see how far the cxperiments which are being
made about the growing. of superior varieties are calculated to produce
successful results. Again, though the Agricultural Department is a very
competent Department and its experiments have to be treated with very great.
respect, I would still say that the Committee acked for would prove useful; for
there is safety in the multiplicity of counscls, and when we find that there arc
cxperiments similarly conducted elsowhere, it will be desirable to have o Dody
which will compare the experiences of move than one district. Anotlhier thing
to bo considered is that the use of manure is not resorted to anything like the
extent that it should be. This isduo to the poverty of many of the culti-
_vators. How will the experiments of the Agricultural Department help
us heve ?  Again, it is undoubtedly a fact that one of the great difficultics
we hava to get overis the loss of much valuable juice in the course of transit.
There is also often a very great loss due to defective mcthods of cxpression.
Some people calculato the loss as much as 50 per cent. Well, in regard to this I
would like to know how arve the cxporiments which are being conducted
to remove this difficulty in the actual manufacture of sugar ;. of what
help here are the experiments which are being conducted by the Agricultural
Department ? ' ' '
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“The question, Sir, is a twofold one. Onc is the question as it affects
the agriculturist and the other is as it affects the manufacturer. Tirst of all
the manufacturer requires superior varieties of cano; and in regard to that
the existing defective methods of cultivation without manure and cultivation
of inferior varieties and such other things have to he taken into consideration.
There is also another gueslion. People speak of what exists in Java and
other places—concentrated cultivation. Ilow can we sccuro concentrated
cultivafion? Land is divided among numorous tenants or occupants. How
is sugarcane to he grown in centralised areas in limited circles ?lmWo require
o contral factory. How can a central factory work sat isfactorily if the
raw material has to be collected from a distance, even when wo have cheap
and rapid transit ? So this aleo shonld bo taken into consideration—*how you
can bring the raw material within the requisite time to the factory’; that has
also to he dotermined, to be found out. As I said just now, we have to bring
the s ne to the factory within a certain limited time, for if it does not
come in the time, thero is loss in the sugar and the juice unde various
processes of deterioration. That I believe is another thing which the "Agrioul-
tural Dopartment and the agricultural experts can hardly be expected to deal
with., ho is going to give advice to the Govermmnent in regard to the matter
about securing concentration of cultivation ? It is a matter which can be
handled by a body which deals with all the aspects of the question, which takes
all these various factors into consideration and makes suggestions to Govern-
ment after that. 'We have up to now taken purely that aspect of the question
which deals with the raw matorial itself. E,iut we have got other things to do
in addition to concentration of cultivation—things without which the industry
cannot hope to compete with other industries.

“ Here I must nsoint out the magnitude of the dificully which wo have to
contend against, and that is the enormous difference in price which exista
between imported and indigenous sugars. I had occasion to point out
about two years ago the great discrepancy which exists, I took certain mufassal
districts, Loos removed both from the const and from the manufacturing
ocentros of the sugar industry, and I found that what is called Benares or Kasi
sugar sold at the rate of R10 per maund of 40 seers. Sugar manufactured bg
modern processes in India SO]LF at tho rate of 12 to 18 rupees per maund, an
imported sugar sold at the rate of 9 per maund. Enquiries which I made
about a month and a half ago showed that the discrepancics between the prices
have become accentuated, and we may well say now that the difference betwesn
the prices of Benares sugar and the imported sugar is fully 100 per cent. - Now,
that is a thing which %adm\bt. if the Agricultural Dopartment will greatly
trouble itself about, but which a body which is cntrusted with a special mission
will surely take into consideration and about the removal of which will make
recommendations. Over and above cultivation we have got the further thing—
to address ourselves to as to what is to be done in the factory iteelf. We have
got old methods, which are undoubtedly ineffective and wasteful. - But we have
to sec what, in the circumstances of the country, are the methods which
can feasibly be introduced. It can ensily be said that we ought to collect &
lakhs or 10 lakhs of rupees and start factories on a larre scole. The Govern-
ment is interested both in the development of industries and also in the
furtherance of our agriculture, has to take a practical view of the matter and
to see what are the things which lie within the power of the people and what
things ave likely to Dbe done. 'Wo aro not living in an ideal state of society ;
we have to tako men as they arc and the state of things ns it exists and
consider what means are feasible. In other words, what is practicable in regard
to these matters ? Well, thero is, I admit, a certain amount—a considerable
amount—of work which can be achicved by co-operation—co-operation in work
and co-oporation of capital. There are co-opcrative hanks, which, if they
are developed and the co-operative credit societics system is brought into
eration Exh for the purpose of improving quulity nnd securing concentration
cultivation and furthermore for the purpose of stmting and helping factories,
and if wo find out by the help of practical experts what kind of fgctor system
i§ capable of being established an£ carried out in Indin, then we would, so to
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say, be placing the thing on n more satisfactory asis than at presont. The
factories in other countries like Java ave conducted on n grand scale, but I do
not know whether thoso scales are ut all feasible hevo for a long timo to come.
‘What we havo got to sco here is to establish some central factories and smaller
factories under them working in co-operation, and work them by tho most
modern and effective methods. Our people have to remember that both the
agriculturist and manufacturer of sugar who ndhere to the old methods
will be swept off. Our old factories have boen swept off. There were
something like 800 factories some 15 or 20 years ngo. At present, I believe,
thero are hardly 26 or 80 registered factorics. Many of the smallor factories
have ccased to exist. Even these 80 factories will probably before long
cease to exist. We have, therefore, to take into consideration what is
feasible to be done o far as the manufacturer is concerned. Here again there
are two difficulties—the first of capital, and the second of want of scientific
knowledge on the part of those who are carrying on the smaller factories.
Manufacture of sugar by modern methods is a matter in regard to which
scientifié knowledge is required. The supply of this kind of knowledge
has been placed before Government and was considered in the Bducational
Conference which met at Allahabad last month under the Hon'ble the
Member for Education. Iam glad to say that the United Provinces Govern-
ment and the Government of India in the Education Del-)grtment are going
to take up in earnest the subject of the sugar industry. But that agein isa
thing which bas to be worked in a systomatio manner.

“T do not like to Erolong the discussion to an inordinate length. I have
indicated some of the things which can be done by a Commmittee alone appointed
to deal with this question. No amount of experiments by the Agricultural
Department will enable us to make much headway. I would therefore very
strongly recommend the amendment of my Hon'ble friend Mr. Gokhale to
the consideration of Government and of this Council.”

The Hon'ble Me. Dabasmoy: “S8ir, 1 beﬁ to support the amend-
ment, Theimportance of the industry can best be realised from the fact
that, notwithstanding the progressive imports of foreign sugar, about 4,000
square miles are still under sugarcane. In one province, the United Provinces,
14 million aores are devoted to the cultivation of sugarcane. Before the
development of the import trade in beet-sugar, India not only produced enough
sugar for home consumption, but used to export large quantities to foreign
countries. The condition, alas, no longer exists. The Indian export trade is
ruined ; imports of sugar are steadily on the increase ; foreign sugar is replacing
" Indian sugar even in the Indian market. And all this ruinous change has
taken place within the last quarter of a century. It wasin 1884-86 that the

rico of sugar fell. Tho market was affected by the advance which Germany

ad made in the oultivation of beet-root and the manufacture of beet-sugar
under the artificial stimulus of bounties and low transport charges. Tho posi-
tion became so serious that, in 1899, the Government of India folt impellego to
impose countervailing duties uptin foreign imports. Ultimately the Brussels
Convention of 1908 abolished all bounties direct and indireot. A reaction set
in, and beet-sugar is not now in ps brisk demand as before. It is giving way
before Java cane-sugar. Mauritius has gone tothe wall. Java commands
- the market, and if nothing is done to arrest tho foreign imports, tho once-
flourishing sugar industry of India will becomo eoxtinct sooner or later, and
thousands of poor people will be!thrown out of employnent.

“Now the question ina.ir is this dénouement desirable? Has not
the Government any duty to perform in viow of the threatened ex-
tinction of an important industry ? It would be ungonerous to suggest that
Government is remiss in this matter. The country thankfully acknowledges
tho interest it bas evinced in the sugar industry, and the genuine
efforts_it has so far made for its improvement. Government has done
and is doing more for the industry than is known to tho public. The
recommendation contained in the resolution is thercfore made, not in a spirit
of querulous foult-finding, but ith the ohject of inviting Government's atten-
tion to the necessity of the adoption of a line of policy which is cxpected to
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vidd excellent results.  Governmont has so far applied its encrgy to dovising
menns for the romoval of the defeets in tho Indian manuiacture. This action
is bound to be, and is, appreciated by tho people. It goes without saying that thero
are serious defects Loth 1n tho rearing of the cane and the muuufuclure of sugar.
1t is equally obvious that, if these defects are removed, India can successfully
compete with Java and other conntries on equal tevms, wilhout the adyentitious
support of impovt-duties. The Indinn cane is not rich in juice aidd the indigen-
ous manufacturing process is wasteful.  Wherons in Java the nurmal yiold of
sugar iy 8"kt tons per acre, in Indinthe avernge is only one fon. This differ-
ence gives Java o superiorily which must secure lier the market, widess India
improves her production. Goverument is doing its best, through the Agrioul-
turnl Dopartments, to help the necossary progress, and all oredic is due to it for
its cfforts. DBut the discouraging factor is tl.-¢ the improvome:nt must bo a
process of slow development. Tt will take India years to come ud to tho Java
or the Cuba level. Theve is no doubt the level ean ho reached. It may be that
the limit will even be surpassed.  Dr. Royle thinks that, with proper improve-
ment in cultivation, India can produce enongh cane not only to supply n‘l the
sugar ‘her people require, but to swamp the world's market, so much so that tho
surplus sugar may he used ns manwre, But this buprovement is a work of
time. And the odds are that, meanwhile, the diminishing profits of the manu-
facture will sponge the energics of both the cultivator and the manufacturer,
and the industry will gradually shrink and sink into oblivion. Alany industries
have disappeared in like manner.  Already the area under cultivation is con-
tracting. It is thercfore imperatively necessary that the industry should be
maintained and encouraged by QGovernment by the imposition of modorate
import-duties.

¢ It has boen stated that the declino in the cultivation of sugarcane in
India is due to a natural process of elimination. In rcply to this last
argument, it may be pointed out that the present condition of an industry does
not afford a suro or safe index to its potentialities. There moy be so many
causes at work. It took Germany and France nearly o century-and-quarter
to establish beet-root cultivation for the sugar on anythiug like an extensive
scale, The beet-sugar was discovered by a chemist in 1747, but more than half-
a-century elapsed before factories wore cstablished for its manufacture.
Napoleon first encouraged the manufacture by allowing the freo use of 100,000
acres of land for the cultivation of heet-root, on account of the failure during
war of the West Indinn supply. Butit was not beforo the Franco-Prussian
War that heet-sugar became & powerful competitor in tho world’s market.
‘Who conld have thought in the eighteenth contury that beet-root had such a
bright future? And yet, if by o process of natural elimination beet-root had
been neglected, the history of the sugar industry would bave heen very different
indeed.

_“The Indian cotton industry is also & case in point. There was a time
when nobody could anticipate that India could once ngnin take to cotton
manufacture with any prospect of success. Tho belief was that the Indian
cotton industry had been discredited by o process of natural elimination, and
it was waste o-{cuergy to seek to revive it.  Would the country havo gained
had these counsels prevailed ?

“Iron and steol manufacture affords another illustration of the unwisdom
of discouraging efforts at improvement on the ground of difficultics and the
competition of advanced countries.

* Tho other argument is equally unsound. The suggestod impost cannot bo
prejudicinl to'the intorests of the masses. In the first place, the common
people take sugar in its crude form, known as gur, which is not imported from
outside, and which will not therefore ho affected even by a heavy import-duty.
In the next plnce, if no attempt is mado by an artificial check of imports to
rebabilitate the indigenous industry, the upshot will bo that it will be in time
sbandoned. When this is done, 1he Indian competition will bo withdrawn
from the field. Java will be in wndisputed possession of the Tndian market.
What guarantee is there that, the mouopoly secured, Java will not raise tho
price of tho commodity P What will there he to prevent her from charging



20 DUTY ON SUGAR.
[9us Maren 1011.)  [Mr. Dadabhoy ; Licutenant Malik Umar Hayal Khan.)

fancy prices 7 How will tho position improve for the poor Indinn in euch g
contingency ? In the abrence of competition, this necessary of life, far from
bein% cheap, will be very dear. That is tho experionce of tho past. This
point demands caroful considoration. It is undoubtedly far better that the
peoplo should suffer some inconvenience now for the protection and encourage-
mont of a prostrated hut promising industry, than that for a temporary and
fugitive advantage in pricos they should aliow that industry to dio, and leave
the country at tho mercy of a forcign monopolist. It is a short-sightod polic
to advocate open door from considerations of cheapnoss when it can only spell
ruin in the long run to an indastry which, with careful nur<ing, may yet
reouperats its former vitality and be vigorous. Protection in the economio
conditions peculiar to India is more likoly to cheapen the necessaries of lifo
than to canse an appreciation in their prices.

“ Free Trade, Sir, should not degencrate into a cant. It is, after all,
au‘nrmniamcnt suggested by exporiences of a particular kind as calenlated to
romote human happiness, and has convenience for its wnderlying principle.
ere is no charm in it unless it rocnres the maximun of convenience. I¥ n
combination of circumstances shew that a slight modification of its thoories is
necessary for the advancoment of future interests, such variation would be
perfeotly consistent with the cavdinul [Principlo. It is therefore that all
advocates of Yree Trado have conceded that protection to infant industrics
does not militate against its principles. The Indian sugar industry, thonsh
not infant judged by age, stands in very much the same position by its backe
wardness. Protection to such an industry in the shape of moderate iwmnport-
duties would not involve a violation of Frce Trade.

¢ It is also worth considoration that history shews that, somchow, the lev
of import-daties is followed by a depreciation in value of the commodity tax
In the United Btates of America, the McKinley tariff had the effect of foroing
down the prices of eleven artioles used by the masses. Bimilar has been the
experience on the Continent. Import-duties, unless probibitive, do not, as
a rule, force up prices. A high Anglo-Indian authority, Bir Guilford
Molesworth, has observed :

‘It m? be taken asan axiom of political economy that, as a general rule, when an
article ie of home production (or, in other words, when it can bo produced in the country) the
tariff, if it be moderate, and not prohibitive, stimulates production, promotes general competi-
tion, kills foreign monopolies, and in somne oases actually reduces the cost of the taxed artiole.
“ The assumption that a moderate import-dnty upon sugar will produce a
tightness in the market is unwarranted, and ofpposed toexperignce. One point
deserves examination in this connection. If an import-duty had the effect of
being a surcharge upon the price, its object would be defeated, and it would
cease to ho protective. A duty can only be protective when it goes to reduce
the manufactuver’s profits. If it falls upon the consnmer, the protective value

disappears.”

The Hon'hle LIEUTENANT MALIK Uman Havar KaAN :(—* Bir, there is
great necd of an inquiry when we know it for a fact that our sugar industry
must suffer unless we take somo steps to protect it. 'We have got our own
interests in this country, and if we keep our money in our own land we have
the right to do so and none can raise objections.

“The question may be asked, why do we not rise to'the occasion and develop
this industry without raising a tariff wall against tho foreigner ' But that is
impossible. Unless wo choock the importation of foreign sugar now, we may
be so totally defeated as to bo unable to offer any resistance in future, And
hence it is most necessary to take astep in tho direction and prepare cursclves
first, and when wo find that wo can compote on equal terms wo ean ugain have a
kind of open door in this country for sugar. TWhon wo oursnlves do not get the
cn{){au door abrond, why should we not follow othors and protect our industries
like other countries?

 &iv, with theso faw remarks I support the amondmont, as a Momber.
appointed by Governmant to look after tLu intorests of landboldors eanuot do
anything else.”
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The Hon’blo Mr. Mapce: *“I meroly wish, Sir, to say that some remarks
which havo heon offered ignors tho fact mentioned by tho Hon'ble Mr, Clark
that Government have already launched upon a series of interesting enquiries
conducted by exports, nnd that ono result of an indopondont Committee wounld
be to fall upon the work of those experts and practionlly indefinitely postpone it.
That is a vory anwise course to tako rurely. The only thing I wou]d- mention
for the information of tho Hon'ble Mr. Olark is that thera is some danger of
foreign improvements that are not at]nfntcd to tho presout capacities of the oulti-
vators of this country boing prematuroly foreced on thom ; but I have no doubt
that the experts engagod will find that ont for themselves. I hopo thore will
be no large over-oontralization of reforms in this dircction. The movement
that has taken ];luce in England from rural arens into cities was compared by
Bwift in one of Lis essays to political apoploxy.

 This counntry is not in such a condilion as to staud tho diversion of its

agricultural population to mechanical occupations to any lavge extent, and I
am uitc sure that tho experts engnged in thisenquiry will keep that point in
mind.’
The Hon’ble Mn. Crank : “I may perhaps say at once as regards what
has fallen from the IInn'hle Mr. Madge that, from what I saw whoen I was
at Allahabad, Mr. Moreland is not only working tv demonstrate tho advantages
of modern machinery but isalso working to improve tho native procasses
and to get changes made, such as the adoption of contrifugals in the field
instead of the old elow und wasteful processes of pressing, bagging and
straining. I may also mention that a few yeorsago the 8omrmnont bhad  under
their considcration the question of appointing s special oxpert on sugar to
advise the Agricultural Dopartinent and T.oeal Goveruments. There erg
cortain difficulties in carrying this through and effect could uot thon be given
to the proposal ; but my Hon'ble friend Mr. Carlylo tolls me that the Depare-
ment now has the question uuder oconsideration again. I think this has an
important bearing,on the proposal put forward by the Hon'ble Mr. Gokhale.”

The Hon'ble PANDIT MapAY MomaN Maravarya : “ Iam quite willing,
Bir, to ncoept the amendment of my friend, the Hon’ble Mr. Gokhalo. I may
say that I dl; so in the belief that if a Committes is appointed to enquire into
the matter the neod for some such action as I havo suggasted will bo more clearly
recognised than perhaps it is at present. I hope the proposal for such & Com-
mittee will commend 1tself to the Government.” '

THE PRESIDENT: “ As required by the rules, I read fo tho Council the '
resolution and the amendment which is made to it. Tho resolution is :

* That this Council recommends to the Governor Genernl in Council that the duty on
imported sugar be so raised as to make it possible for the indigenous sugar industry to surrive
the competition to which it is at preseut exposed.” .

“The amendment is :

‘That this Council recommends that the Government should onler an enquiry by a
Committes of competent persons into the preseut condition of the sugar industry in Indin
with & view to nscortaining whnt action canjnnd should be taken by the State to enve the
industry from the threatened ruin.’

“That amendment has been accapt.ed by the Ion'ble Mover of the resolu.

tion, and I will put it first to tho vote.”
The Council divided :

Ayes—13.

The Hon'blo Nawab Saiyid Muhammad Sahib Bahadur; the Hou’ble Mz,
Gokhale ; the Hoa'blo Mr. Mudholkar ; the ITon’hle Me. Chiinavis; tho Hou'hle
Me. Dadubhoy ; the Hon'ble Maung Bah Too; the Hon'ble Lisutenant Malik
Umar Hayat Khan; the Hon’ble 8ir Vithaldas D. Thackersey; the Hon'ble
Pandit Madan BIohan Malaviya; tho Hon'ble Nawab Abdal Majid; the
Tlon'ble Raja Promada Naoth Roy of Dighapating the Hon'ble By
Bhupeadranath Basu; and the IHon'ble Mr. Sachehidanandu Sinha.
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Noea—353.

The Hon'ble Mr. Andrew ; the Hon'blo Mr. Quin; the Hon'ble Mr. Birk-
myre ; the Hon'ble Mr. Madge ; the Hon'ble Mr. Graham ; tho Hon'ble Mr.
Montvath ; the Hon’ble Sir Sassoon David ; the Hon'ble Mr. Phillips; the
Hon'ble Licutenant-Colonel Davies; the Hon’blo Mr. Blacke; the Hon'ble
My, Stewart-Wilson ; tho Hon'ble Mr., Dempster ; tho Hon’ble Mr. Kesteven;
the Hon'ble Mr. Oarlgila; the Ion'ble Mr. Butler; tlre Hon’ble Mr. SByed Ali
Imam; the Hon'ble Mr. Olark ; the Hon'ble Bir Guy Fleotwood Wilson ; the
Hon’ble Major General Grover; the Hon’ble Mr. Earle; the Hon'’ble Mr.
Maclagan ; the Hon'’ble Bir Lionel Jacob; the Hon’ble Mr. Robertson ; the
Hon'blo 8ir Hemry McMahon; the Hon'blo Mr. LoMesurier; the Hon’blo
Mr. Holms; the Hon'ble Mr. Meston; the Hon’ble Mr. Fremantls; the
Hon’ble Mr. Todhunter; the Hon'ble Burgeon General Lukis; tho Hon'ble
Mr. Graves; the Hon'ble Mr. Macpherson ; and the Hon’ble Mr. 8harp.

Bo the amendment was rejected.

The original resolution was then put and rejocted.
The Council adjourned to Thursday, the 16th March 1911.

J. M. MACPHERSON,

Secretary to the Government of India,

Legislative Department.
CALCUTTA ;

The 23rd March 1911,
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